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REPORT ON DAMAGE ASSESSMENT DUE TO ILLEGAL MINING OF LIMESTONE IN
THE DISTRICTS OF JUNAGADH & GIR-SOMNATH
(As per the order of Hon’ble National Green Tribunal (NGT), Principal Bench, New
‘ Delhi in Original Application No. 58/2018(WZ)
(M.A. No.103/2018 & M.A. No. 184/2018)
Protection of Environment & Public Service Committee Vs Union of India & Ors.

1.0 BACKGROUND

A Miscellaneous application was filed by Protection of Environment & Public Service
Committee before the Hon'ble NGT and it was submitted that mining is being done in the
districts of Junagadh and Gir-Somnath without any prior Environmental Clearance from
SEIAA, Gujarat and 14 mining leases have been named in violation of EIA Notification
2006. It was further submitted that the miners do not have valid Consent to Operate from
GPCB under the Air Act, 1981 and Water Act, 1974.

Vide order of Hon'ble NGT dated 15.02.2019, a Joint Inspection was ordered to be carried
out by SEIAA Gujarat, CPCB & MoEF&CC, particularly with reference to the grant of EC,
Consent under the Air & Water Act, which includes action, prosecution and recovery of
damage & asked to submit the report within one month.

Accordingly the Joint Inspection Committee carried out inspection of all the 14 leases
located in districts of Junagadh and Gir - Somnath during 13-14 March 2019 and
submitted its report to the Hon’ble NGT on 19.03.2019.

The matter was further considered by Hon’ble NGT on 1.05.2019 and ordered that
damages on the account of (i) Net present value (NPV) of the ecological services forgone
forever (ii) cost of damage to environment and pristine ecology (iii) cost of mitigation
and restitution of environment & (iv) deterrent environmental compensation distinct
from earlier three heads, be assessed and a report submitted with regard to assessment
made before 24.07.2019.

To comply the order of Hon’ble NGT regarding assessment of damage caused due to
illegal mining by the 14 limestone mining units in Junagadh & Gir Somnath districts, a
Committee was formed by the Gujarat Pollution Control Board (GPCB) comprising
Regional Officer, GPCB Junagadh, Environmental Engineer (Unit Head), GPCB Junagadh,
Secretary, State Expert Appraisal Committee SEAC, Gujarat & District Geologist, Junagadh
& Gir Somnath & CPCB. Representative of CPCB was not available for the committee and
communication in this regard was received by GPCB vide email dated 18/06/2019.
Hence, GPCB decided to depute a mining expert from a NABET accredited consultant. A
Mining expert having QCI-NABET accreditation and EIA Coordinator for Mining Projects
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was included in the Committee. Accordingly the committee carried out joint inspection
during 26-27 June 2019 and assessed the scenario in and around the vicinity of the 14
mine leases.

1.1 BACKGROUND OF LIMESTONE DEPOSITS IN AREA UNDER REFERENCE
1.1.1 Uses of Limestone

Gir Somnath & Junagadh Districts are having a large number of Limestone mines. The
limestone mines are providing raw materials to nearby cement plants and chemical grade
is used in soda ash industries. The quality of Limestone is excellent for cement and soda
ash manufacturing

Chemical grade limestone has high, specific levels of Calcium Oxide (Ca0), Magnesium
Oxide (MgO), or both. Additionally, chemical grade limestone has a high level of purity in
that it contains very low levels of residuals typically found in limestone composites such
as, Silica, Clay, Organic matter, iron oxide, and siliceous skeletal fragments.

Due to the optimum chemistry and purity of chemical grade limestone Cement and Soda-
Ash Industries are the major consumers of limestone.

List of major consumers in the area are:
1. Ambuja Cement Ltd. (Kodinar)

2. Gujarat Heavy Chemicals Ltd. (Sutrapada)
3. Gujarat Sidhee Cement Ltd. (Sutrapada)
4, Ultratech Cement Ltd. (Kovaya)

5. Narmada Cement Co. Ltd. (Rajula)

6. Hi-Bond Cement India Pvt Ltd. (Rajkot)
7. Saurashtra Chemicals Ltd. (Porbandar)

8. Nirma Ltd. (Kalatalav)

The mined out limestone is used in cement and chemical plants located at Junagadh and
nearby districts. The excavated mineral from mine is manually screened, the fines are
also used in cement industry.
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The specific chemical requirements of Industries are given in Table 1.

TABLE 1: SPECIFIC CHEMICAL REQUIREMENT OF INDUSTRIES

Sr. Characteristic Requirement in %

No. Bleaching | Caustic Calcium Cement
Powder Soda Carbonate

1 LOI 46.0 46.0 46.0 53,25

2 Si0z 0.75 - 1.0 4.0

3. Fez03 (Max) 0.15 - 0.25 0.25

4, Ca0 54.0 53.0 54,0 42.0

5, MgO (Max) 2.0 1.0 0.80 0.5

1.1.2 Regional & Local Geology of the Area

Regional Geology

Based on the geological map of India, following geological succession has been
established by Geological Survey of India for Gir Somnath district. The geological
sequence of the district is as:-

Period Age Lithology

Quaternary Holocene Blown sand, Soils, alluvium, Fluvio-
marine deposits

Tertiary Pleistocene Miliolite Limestone

Pliocene to Miocene | Gaj Beds

Lower Eocene

Laterites

Tertiary to Up. Mesozoic

Eocene to
Cretaceous

upper | Deccan Traps and associated rocks
with intrusives and dykes

The top most formation observed in the area is Miliolite Formation. These are very well

exposed in the lease area.

Gaj Formation: This formation comprises of yellow coloured limestone followed by
Khaki coloured clays. Gaj Limestone are exposed in part of the area, in which Miliolite
Limestone appears to have washed away due to cutting action of the rain water. Gaj
formation base been deposited unconformably over Deccan traps.

Local Geology:

The local geological succession of the area as given below:

e Soil

e Miliolitic limestone with occasional inter bands of Marl & siliceous limestone.

e Gajclay
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1.1.3 Method of Mining

Limestone is generally occurred at a shallow depth below a small cover of soil and most
of the time, it is exposed to surface. Also, the thickness of limestone deposit in Gir-
Somnath and Junagadh district is small. Thus, the best method suitable for mining is by
opencast method. Depending on the size of mine lease and desired production, the mining
is carried out by manual or mechanised means. Limestone in this area is soft in nature
and does not require blasting. The mineral can be directly excavated by hydraulic
excavators or surface miners. The mineral excavated from mine is subjected to sizing by
manual means or by rock breakers. The mineral is then dispatched to the clients based
on the grade of the limestone.

Since, there is no blasting or large scale mechanisation requirement, there is no
significant pollution potential from these mines, except dust generation from mineral
transport activities and siltation from run-off water during monsoon. The mining being
restricted to smaller depths, ground water intersection is rarely observed. Hence, there
is no damage to the local ground water table of the area. In fact, these mine pits
accumulates rain water into it during rains and acts as ground water recharge structures.

1.2  FIELD INVESTIGATION

Referring to the original petition filed by the Protection of Environment & Public Service
Committee before Hon'ble NGT, following 14 limestone mines located in the districts of
Junagadh and Gir Somnath were inspected by the Joint Committee on 26-27 June 2019.
All the mines were observed to be non-operative. The list of 14 mine leases is given in
Table 2.

TABLE 2: DETAILS OF 14 MINE LEASES UNDER INVESTIGATION

Sr. | Lessee Lease Location
No. Area
(Ha)
1. | M/s Gopalsinh Himmatsinh 2.00 Survey No. 64 P, Village Ghusiya,
Chauhan Taluka - Talala, Dist. - Gir Somnath
2. | M/s Vajesinh Dansinh Mori 2.00 Survey No. 152, Village Jasadhar,
Taluka - Talala, Dist. - Gir Somnath
3. | M/sR.]. Trivedi & Co. 7.69 Survey No. 65, 70, Village Umba,
Taluka - Veraval, Dist. - Gir Somnath
4. | M/s Aher Bhagwan Bhimsinh | 6.47 Survey No. 389/1, Village Ajotha,
Taluka - Veraval, Dist. - Gir Somnath
5. | M/s Somnath Hydrated Lime | 15.1352 | Survey No. 42/1, Village Kherali,
& Chemicals Industries Pvt. Taluka - Veraval, Dist. - Gir Somnath
Ltd.
6. | M/s Noormahamad Kalubhai | 4.2593 Survey No. 49, Village Kherali,
Patani Taluka - Veraval, Dist. — Gir Somnath
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Sr. | Lessee Lease Location
No. Area
(Ha)
7. | M/s Vikram Chemical 2.00 Survey No. 110P, Village Damasa,
Company Taluka - Una, Dist. - Gir Somnath
8. | M/s Dhirajlal Panchabhai 4.00 Survey No. 49 P, Village Undari,
Vachhani Taluka - Una, Dist. - Gir Somnath
9. | M/s Somnath Hydrated 10.00 Meghal riverbed, at near Village
Chemicals Zadaka, Taluka - Maliya, Dist. -
Junagadh
10. | M/s Dinesh Kumar & 5.00 Survey No. 2P, Village Khorasa,
Company Taluka - Maliya, Dist. - Junagadh
11. | M/s Rajsi Rana Jotava 4.00 Survey No. 29 P, Village Khorasa,
Limestone Mine Taluka - Maliya, Dist. - Junagadh
12. | M/s GHCL Ltd. 8.73 Survey No. 408/6P, Village
O Gorakhmadhi, Taluka - Sutrapada,
Dist. - Gir Somnath
13. | M/s GHCL Ltd. 4.70 Survey No. 81P, Village Kodidra,
Taluka - Veraval, Dist. - Gir Somnath
14. | M/s S.]. Trivedi Limestone 9.35 Survey No. 123, Village Dari, Taluka
Mine - Veraval, Dist. - Gir Somnath
Visiting Team:
(1) Mr. M. V. Patel, Environment Engineer, Gujarat Pollution Control Board,
Gandhinagar.
(2) Mr. M. R. Makwana, Regional Officer, Gujarat Pollution Control Board,
Junagadh

(3)  Mr.Irfan Kagzi, Deputy Environment Engineer, SEIAA-SEAC Gujarat

(4)  Mr.Jagdish S. Vadher, Assistant Geologist, District- Gir Somanth

(5)  Mr. Hiren P. Chandera, Royalty Inspector, Geology Dept., District- Junagadh

(6) Mr. Parag Khujnare, QCI-NABET accredited EIA Coordinator for Mining
C Projects, Kadam Environmental Consultants, Vadodara.

(7)  Mr. Mahendra Jadhav, Kadam Environmental Consultants, Vadodara.

The Committee inspected all the 14 mine leases & its surrounding area. Details regarding
date of commencement of mining, yearly production was collected from Office of District
Geologist. Other information such as, method of mining, mode of mineral transport and
transport route, manpower details, etc. was collected from mine owners.

1. Limestone Mine of M/s Goplasinh Himatsinh Chauhan

This is an existing Limestone Mine located in 2.0 Ha mine lease area. During inspection,
mining activity was observed to be stopped. No mining machinery was observed at site.
Existing mining was observed to be carried out up to about 15 m depth in the work out
area. Water is accumulated in the Mine pit from which one water sample is collected. No
any river, school, village habitation etc are located in 500 m radius of this mine. Mine is
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surrounded from three sides by agriculture land and one side by village road. Village
Ghusiya is around 2 km away from mine. Hiran-2 Dam is around 2.5 km away from the
mine. One water sample is collected from bore well of Ashokbhai Hamirbhai Chandera,
villege: Ghusiya, Talala, Gir Somnath, located adjacent to the mine lease.

Quarry Pit Water Quality Analysis: The physico-chemical characteristics of quarry pit
water sample collected are presented in Annexure 1 and are compared with the [S-10500
standards and most of the parameters are found within limit as per 1S:10500.

Thus, the water quality was observed to be good as per [S:10500 standards but primary
treatment is suggested before using the water for potable purpose.

Ground Water Quality Analysis: The physico-chemical characteristics of groundwater
sample collected are presented in Annexure 1 and are compared with the [S-10500
standards and most of the parameters are found within limit as per 1S:10500.

Overall, the ground water quality was observed to be good for drinking and domestic use
as per [S:10500 standards.

2. Limestone Mine of M/s Vajesinh Dansinh Mori

This is an existing Limestone Mine located in 2.0 Ha lease area. During inspection, mine
was not in operation. No any machinery was observed at site. Average depth of the mine
pitis about 1.5 to 2.0 m in the work out area. No any river, school, residential area etc. are
there in 500 m radius of this mine. Mine is surrounded from two sides by agriculture land
and two sides by other mine leases. Village Jasadhar is around 1.5 km away from mine.
The mine lease area is located in proposed eco-sensitive zone around Gir Sanctuary.
However, no vegetation is observed in the mine lease area. Surrounding area comprised
of horticulture plantation and agriculture land. As such, no impact is observed on the
pristine ecology of the area.

3. Limestone Mines of M/s R.].Trivedi & Co.

This is an existing Limestone Mine located in 7.69 Ha lease area. During inspection,
mining activity was observed stopped. Existing mine pit is having about 0.5 to 1.0 m depth
in the work out area. No mining machinery was observed at site. No any river, school,
residential area etc are there in 500 m radius of this mine. Mine is surrounded from four
sides by agriculture land. Village Umba is around 0.6 km away from mine.

4. Limestone Mine of M/s Aher Bhagwan Bhimsinh

This is an existing Limestone Mine with lease area of 6.47 Ha. During inspection, mining
activity was observed to be stopped. No mining machinery was observed at site. A mine
pit of about 1.5 m average depth was observed in work out area of the mine. No any river,
school, village habitation are located in 500 m radius of this mine. Few houses are
constructed in agriculture land near the mine lease area. Mine is surrounded from three
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sides by agriculture land and one side by village road. Village Ajotha is around 2.0 km
away from mine.

5.Limestone mine of M/s Somnath Hydrated Lime & Chemicals Industries Pvt. Ltd.
This is an existing Limestone Mine located in 15.1352 Ha lease area. During inspection,
mining activity was observed to be stopped. Average depth of mine working was
observed to be about 1.5 to 2.0 m in the work out area. No mining machinery was
observed at site. Babool plantation was carried on the lease boundary facing village road.
No any river, school, residential area are observed in 500 m radius of this mine. Mine is
surrounded from three sides by agriculture land and one side by barren land. One water
sample is collected from hand pump of Tapubhai Rajabhai Chandpa, villege: Umrala,
Veraval, Gir Somnath.

Water Quality Analysis: The physico-chemical characteristics of groundwater sample
collected are presented in Annexure 1 and are compared with the IS-10500 standards.
The pH of the water sample collected was observed to be 7.53 which is within Acceptable
limits. Turbidity is 25 NTU, which is exceeding the permissible limit. Total suspended
solids are 18 mg/l. TDS is observed as 650mg/l, which is within permissible limit. The
total hardness was observed as 387 mg/l, which is within permissible limit. Calcium was
observed within permissible limits. Chlorides, Nitrates Magnesium and Sulphates were
also observed to be within acceptable limits. Heavy metals were not detected in the
ground water.

Overall, the ground water quality was observed to be good for drinking and domestic use
as per 1S:10500 standards but primary treatment is suggested for settling of suspended
solids before used for drinking purposes.

6. Limestone Mine of M/s Noormahamed Kalubhai Patani

This is an existing Limestone Mine with lease area of 4.2593 Ha. During inspection,
mining activity was observed to be stopped. A small quarry pit with average depth of
ebout 0.5 m was observed in work out area. No mining machinery is observed at site. No
eny river, school, residential area etc. are located in 500 m radius of this mine. Mine is
surrounded from two sides by agriculture land and two sides by barren land. Village
Eherali is around 1.0 km away from mine.

7.Limestone mine of M/s Vikram Chemical Company

This is an existing Limestone Mine spread in 2.0 Ha lease area. During inspection, mining
activity was observed to be stopped. Average depth of mining is about 2.5m in the work
cut area. No any river, school, village habitation etc. are observed in 500 m radius of this
mine, Few houses are located adjacent to the mine lease area. Mine is surrounded from
two sides by agriculture land and two sides by barren land. Village Damasa is around 0.7
km away from mine.
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8. Limestone Mine of M/s Dhirjalal Panchabhai Vachhani

This is an existing Limestone Mine having 4.0 Ha lease area. During inspection, mining
activity was observed to be stopped. Average depth of mine pit was about 2.0 to 2.5m in
work out area. No mining machinery is observed at site. No any river, school, residential
area etc. are there in 500 m radius of this mine. Mine is surrounded from three sides by
agriculture land and one side by barren land. Village Undri is located at around 1.0 km
away from mine.

9. Limestone mine of M/s Somnath Hydrated Chemicals

This is an existing Limestone Mine spread over 10.0 Ha lease area located in Meghal river
bed. During inspection, mining activity was observed to be stopped. No mining machinery
is observed at site. Nearest human habitation is around 200 meter away from this mine.
Mine lease area is surrounded from four sides by barren land. Village Zadka is around 0.3
km away from mine.

10. Limestone Mine of M/s Dineshkumar & Company

This is an existing Limestone Mine spread over 5.0 Ha lease area. During inspection,
mining activity was observed to be stopped. No mining machinery is observed at site.
Nearest human habitation is around 200 meter away from this mine. Mine is surrounded
from one side by agriculture land and three sides by barren land. Village Khorasa is
around 0.5 km away from mine.

11. Limestone Mine of M/s Rajsi Rana Jotava

This is an existing Limestone Mine spread over 4.0 Ha lease area. During inspection,
mining activity was observed to be stopped. No mining machinery is observed at site.
Nearest human habitation is around 200 meter away from this mine. Mine is surrounded
from one side by agriculture land and three sides by barren land. Village Khorasa is
around 0.5 km away from mine.

12. Limestone Mine of M/s GHCL

This is an existing Limestone Mine spread over 8.73 Ha lease area. During inspection,
mining activity was observed to be stopped. Average depth of the mine pit was observed
as 3.0 m. No mining machinery is observed at site. Mining area is properly fenced and
some plantation has been carried out on the backfilled area in the mine lease. No any
river, school, residential area etc. are there in 500 m radius of this mine. Mine is
surrounded from three sides by agriculture land and one side by internal road. Village
Gorakhmadhi is around 1.5 km away from mine. One water sample is collected from open
well of Bhimabhai Dayabhai Gavadiya, village: Gorakhmadhi, Sutrapada, Gir Somnath.

Water Quality Analysis: The physico-chemical characteristics of groundwater sample
collected are presented in Annexure 1 and are compared with the IS-10500 standards
and most of the parameters are found within limit as per IS:10500.
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Overall, the ground water quality was observed to be good for drinking and domestic use
as per 1S:10500 standards.

13. Limestone Mine of M/s GHCL

This is an existing Limestone Mine in 4.7 Ha lease area. During inspection, mining activity
was observed to be stopped. Average depth of the mine was observed as 2.0 to 2.5 m. No
mining machinery is observed at site. Fencing has been carried out around the mine pit.
No any river, school, residential area etc. are there in 500 m radius of this mine. Mine is
surrounded from two sides by agriculture land and two sides by barren land. Village
Kodidra is around 1.0 km away from mine.

14. Limestone mine of M/s S. ]. Trivedi

This is an existing Limestone Mine spread over 9.35 Ha lease area. During inspection,
mining activity is observed to be stopped. No mining machinery is observed at site. No
any river, school, residential area etc are there in 500 m radius of this mine. Mine is
surrounded from one side by agriculture land and three sides by barren land. Village
Veraval is around 3.0 km away from mine. Arabian Sea is located at about 0.47 km from
the lease area. Hence, CRZ clearance may be required for this mine.

All the quarries are mostly located in barren land/ areas devoid of major vegetation and
are located away from ecological sensitive areas except one i.e. Limestone Mine of M/s.
Vajesinh Dansinh Mori, which is located in proposed eco-sensitive zone around Gir
Sanctuary.

All the quarries have been observed to be worked by manual / semi-mechanised opencast
method of mining without blasting and with the use of rock breaker, excavator, and / or
manual tools such as pick axe, crow bar, etc. Sizing of the big boulders was carried out
manually by hammers.

Limestone is available as outcrop or just below a small cover of top soil/waste rock.
Thickness of limestone deposit in the area is varying from 3 - 5 m. All the quarries have
been observed to be excavated for a shallow depth except for mine lease mentioned in Sr.
No. 1 in above table i.e. Limestone mine of M/s Gopalsinh Himmatsinh Chauhan, where a
depth of about 15 m have been observed with accumulation water in mine pit.

No groundwater interception was observed in any quarry pit. In all the leases, existing
quarry pits have been observed of varying sizes and depths. All the 14 mines have been
observed to be stopped. No major overburden was observed as the limestone is
outcropping / located close to surface in the lease area. Few over burden/waste rock
heaps were observed in some leases during inspection.

During the field visit, variations were observed by the committee in the quantity of mined
out mineral (considering the volume of mine pits) as against production details submitted

Page | 9

912



by the office of the District Geology. This may be due to reasons like unevenness in
topography/geomorphology considered for quantification or inclusion of minerals mined
out at other locations being included in the mines visited by the committee etc. and the
same could not be verified because of mining activities already completed.

During the inspection, the committee consulted the people residing in the vicinity of the
mine leases. The people are using ground water (through bore well and open well) for
drinking, domestic use and for agriculture activities. No complaint has been received for
ground water contamination due to mining activities. Wherever required, water samples
from mine pits (wherever available) and from ground water were collected to identify if
any ground water contamination is caused due to operation of these mines. Water
samples from the following locations were collected:

(1 Ground water from Bore well of Ashokbhai Hamirbha Chandera, Village:
Ghusiya, Talala, Gir Somnath.

(2) Pit water from mine pit of Limestone mine of Gopalsinh Himatsinh Chauhan,
Village: Ghusiya, Talala, Gir Somnath.

(3) Ground water from Hand pump of Tapubhai Rajabhai Chandpa, Village:
Umrala, Veraval, Gir Somanth.

(4) Ground water from Open well of Bhimabhai Dayabhai Gavadiya, Village:
Gorakhmadhi, Sutrapada, Gir Somnath.

The physico-chemical characteristics of quarry pit and groundwater sample collected are
presented in Annexure 1 and are compared with the IS-10500 standards. From the water
quality analysis reports, it is observed that all the parameters analysed were within
permissible limits for drinking use. There is no contamination observed due to mining
activities. It is suggested that the water be used for drinking purpose after primary
treatment. The water can be directly used for all other domestic and agriculture purposes.

Most of the population is observed dependent on ground water for drinking, domestic
use and for agriculture activities. During the field investigation, it was also observed that
the area is highly impervious and the rainwater flows along the slope and directly joins
the seasonal streams. Percolation rate to the ground is very low. Limestone exposures
have also been observed in the nearby agriculture lands, roads, etc. No issues were
observed with the presence of limestone in the agriculture or any other activities to the
residents of the area.

During the inspection of all the above 14 mine leases, surrounding areas and along
transport routes, no visible signs of any damage on vegetation, crops and horticulture
plantation was observed. Looking at the method and extent of mining in the past and the
distance of nearest village habitation, no damage has been observed on the village
habitation. There was no ecological sensitive, archaeological / historical / religious
important places observed within 500 m radius from the mine lease boundaries except
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one i.e. Limestone Mine of M/s. Vajesinh Dansinh Mori which exists in eco sensitive zone
of Gir Sanctuary.

All the mine leases are located in barren / waste land and no significant natural
vegetation / tree cover was observed in or around the mine leases. The mining leases are
mostly surrounded by agriculture lands. As such, there were no ecological services
foregone forever. Also, it was observed that no significant damage to the environment or
pristine ecology has been occurred due to these 14 limestone mines.

No significant damage has been observed to the ecological services & pristine ecology due
to these limestone quarries.

1.3 METHODOLOGY ADOPTED FOR DAMAGE COST ASSESSMENT

In order to carry out damage assessment on the account of (i) ecological services forgone
forever (ii) cost of damage to environment and pristine ecology (iii) cost of mitigation
and restitution of environment & (iv) deterrent environmental compensation distinct
from earlier three heads, guidelines issued by CPCB, SEIAA-SEAC Gujarat & Industries &
Mines Department, Govt. of Gujarat were followed and damage assessment costs were
determined. The guidelines are summarized in following paragraphs:

1.3.1 Methodology for Assessing Environmental Compensation, CPCB
(Ref.: Report of the CPCB In-house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund, attached as Annexure 2)

As per the directions received from Hon'ble NGT, CPCB formed a committee for
development of guidelines for assessment of Environmental Compensation. The
committee discussed that environmental compensation should be based on “Polluter Pay
Principle”. The Committee decided to list the instances for taking cognizance of cases fit
for violation and levy environmental compensation.

Cases considered for levying Environmental Compensation (EC):

a. Discharges in violation of consent conditions, mainly prescribed standards /
consent limits.

b. Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c. Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d. Accidental discharges lasting for short durations resulting into damage to the
environment.

e. Intentional discharges to the environment on land, water and air resulting into
acute injury or damage to the environment.

f. Injection of treated/partially treated/ untreated effluents to ground water.
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In the instances as mentioned at a, b and ¢ above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for
categorization of industries into Red, Orange, Green and White based on concept of
Pollution Index (PI). The Pollution Index is arrived after considering quantity & quality of
emissions/ effluents generated, types of hazardous wastes generated and consumption
of resources. Pollution Index of an industrial sector is a numerical number in the range of
0 to 100 and can be represented as follows:

PI = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of PI denotes the
increasing degree of pollution hazard from the industrial sector.

After considering various factors including the policy implementation issues, Committee
has come up with following formula for levying the Environmental Compensation in
instances as mentioned at a, b and c including non-compliance of the environmental
standards / violation of directions.

The Environmental Compensation shall be based on the following formula:

EC=PIxNxRxSxLF

Where,

EC is Environmental Compensation in %

PI = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (%) for EC

S = Factor for scale of operation

LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
Pollution Index, duration of violation in terms of number of days, scale of operation in
terms of micro & small/medium/large industry and location in terms of proximity to the
large habitations.

Note:
a) The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.
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b)

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.

LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used:

Table 1.1: Location Factor Values

Sr. No. Population* (Million) Location Factor# (LF)
1 1to<5 1.25

2 5to<10 1.5

3 10 and above 2.0

*Population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.

For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

f)
g)

h)

In any case, minimum Environmental Compensation shall be Rs. 5000/day.

In order to include deterrent effect for repeated violations, Environmental
Compensation may be increased on exponential basis, i.e. by 2 times on 1st
repetition, 4 times on 2 repetition and 8 times on further repetitions.

If the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2nd, 34 and 4t quarter, respectively. Even if the
operations are inevitable beyond 12 months, violator will not be allowed to
operate. )

Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

[n other instances i.e. d, e and f, the environmental compensation may contain two parts
- one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.
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In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of
SPCB, CPCB and expert institutions/organizations.

1.3.2 Indicative Guidelines for Assessment of Ecological Damage, SEIAA/SEAC
Gujarat
(Ref: SEAC-SEIAA-MoM attached as Annexure 3 A & B)

As per notification vide S.0. 804(E) dated 14.03.2017 it has been notified that the
violation cases/non- compliance will involve the assessment of ecological damage,
remediation plan and natural and community resource augmentation plan. An Indicative
guideline for Assessment of Ecological Damage is prescribed by SEAC-SEIAA and is
assessed as below:

Assessment of ecological damage and remediation plan will address the following
attributes:

EMP Sub-Components
AP | WP | SHW TP NV GB | HG | RH/OH SC CER
S
Air Water Solid & |Transportation| Noise & |Greenbelt | Hydro- | Risk Hazard Soil Corperate
Pollution | Pollution | hazardous Vibrations geology | /Occupational | Conservation | Environmental
waste Health & Responsibility
Safety

Salient Features of the Project considered are as under:

v" Type of Mineral
v" Lease Area ( In Sq. Meter)
v" Quantity of Mineral in MT
¥ No. of working days
v" Price of Mineral in Rupees per MT
v" Total cost of Mineral in Rs.
Attributes | Scope of Environmental benefits earned COST
Calculations | Total
cost
(Rs.)
AP Water requirement per day for sprinkling of
water to curb fugitive emission in KL (0.1
Liters per sqm.)
Cost of 1 KL water for sprinkling in Rupees
WP Major water pollution envisioned: 1. Ground
water table intersection if any.2. Run off
water outside the lease and estimated
damage
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Attributes

Scope of Environmental benefits earned

COST
Calculations Total
cost
(Rs.)

caused considering period of violation in Rs.
Per day

SHW

When there is an overburden,

Quantity of Over Burden in MT * 10 Rs. Per
MT 0.B. handling charges * 2

( Lifting and shifting frequency)

When there is no Overburden, only mining
waste handling charges are to be considered.
Mine waste in MT * 10 Rs Per MT of mineral
waste handling *2 (Lifting and shifting
frequency)

NV

Existence of House properties/env. Entities
within 500 meter of blasting site and if
damaged due to blasting.

*Nos of such properties/env. Entities.

*Built up area of each property/env. Entities
Cost of reconstruction of properties (total)
considering current construction cost per Sq.
Meter.

GB

Green Belt developed in 10% of leased area
Green belt area in M2

Presume 1 plant per 4 m?2 is to be planted.
Cost of single plant: Total cost of green belt

HG

No major HG issues envisioned, considering
no ground water interception If intersection
of ground water is made, cost of one time
remediation plan after estimating extent of
contamination of ground water

RH/OHS

Health Expenditure:

Nos of workers* Rs 1000

PPE expenditure

No of workers*Rs 300

Total expenditure for health and safety for
workers* Nos of year

CER

10% of Mineral (Sale) Value

SC

Cost of preservation, Handling and reuse of
Top soil : (Cost of Soil preservation is
assumed to be Rs 10,000 per 1 Hectare)
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Total Assessed Env.
Damage Cost in Rupees

Environmental (Total Assessed Env. Damage
Damage Cost in % of | Cost in Rupees/Value of Mineral
Mineral Value in Rs.)*100

Note:

For the aforementioned assessment, following basis are taken into consideration:
1. Quantity of water sprinkling for curbing fugitive emission is assumed as 0.1 Liters
per sq.m.
2. Cost of water availability is to be considered on prevailing local market
Over burden removal and its shifting are considered as two separate activities.
o 4. For damage of house, entire construction of house considering built up area and
local prevailing rate of construction are to be considered.
5. For greenbelt 1 plant is assumed in 4 sq. meter area and 10% of lease area is
proposed to be developed as green belt.
It is assumed that One Hectare mine requires 2 workers.
Cost of health check up per worker is Rs 1000/- or prevailing local marker rate.
Cost of PPE per worker is Rs 300/- or prevailing local marker rate.
Cost of preservation, handling and restoration for 1 Ha lease is Rs. 10,000/-.

w

Lol [
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1.3.3 Resolution passed by Industries & Mines Department, Govt. of Gujarat

(Ref: Resolution No. NGT/102017/1750/CHH dated 10.09.2018 and amendment in the said
resolution vide Resolution No. NGT/102017/1750/CHH dated 29.11.2018 regarding
imposing Environmental Compensation in cases of illegal mining, transportation and
storage for causing damage to the environment, attached as Annexure 4)

In the matter of National Green Tribunal Bar Association Vs Virender Singh (State of
Gujarat), an interim action taken report on behalf of State of Gujarat was submitted by
Industries & Mines Department, Govt. of Gujarat in compliance of order dated 17.09.2018
passed by the Hon’ble Tribunal in 0.A. No. 360 of 2015.

The application preferred by one of the applicants dealing with illegal mining of Mineral
Ordinary sand in the State of Gujarat and its adverse effect on the environment was
pending final consideration before this Hon'ble Tribunal.

The Hon’ble Tribunal vide it's order dated 13.07.2018 was placed to issue the following
directions:-

a. “4. We are of the view that in view of the increasing illegal mining
demonstrated by the affidavit filed by the State itself, the State may
also take further preventive steps on precautionary principle and
the action taken by the State in determining compounding fee
should be based not merely on the cost of illegally mined material
but also to restore damage to environment on the principle of
Polluter Pays. The amount representing damage to the
environment may be separately accounted for and used for
restoration of damage to the environment by taking appropriate
steps”

In compliance of the above direction, the Industries and Mines Department, State of
Gujarat, vide Government Resolution No. NGT/102017/1750/CHH dated 10.09.2018
decided to impose, in addition to the compounding fees, Environmental Compensation in
the cases of Illegal mining, storage and Transportation from the offenders.

As per the resolution mentioned above, the computation of Environmental Compensation
was given as below:

“4. For the Minor Minerals as categorized under Schedule III of the Gujarat
Minor Mineral Concession Rules, 2017 (GMMCR, 2017) and for Minerals other
than Minor Minerals as per the Mines and Minerals (Development and
Regulation) Act, 1957, the Environmental Compensation payable shall be
computed as under:
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For Part - A - I Minerals under GMMCR, 2017 = 35% of Value of Mineral
For Part- A -II Minerals under GMMCR, 2017 = 20% of Value of Mineral
For Part - B Minerals under GMMCR, 2017 = 15% of Value of Mineral
Minerals other than Minor Minerals = 15% of Value of Mineral

e o R

Value of Mineral = Price per metric tons of respective Mineral (Multiplied
by) Quantity of Mineral illegally Mined, Transported & Stored)

Price of Mineral:

e Minor Mineral: The last available price per metric tons of such
mineral, published by the Government of Gujarat as prescribed
under GMMCR, 2017

¢ Mineral Other than Minor Mineral: The last available average

O price per metric tons of such mineral as published by the Indian
Bureau of Mines for the State of Gujarat.
Explanation: If for any mineral or mineral grade, the average sale
price in respect of the State of Gujarat for any month is not
published by Indian Bureau of Mines, the all India average sale
price published by Indian Bureau of Mines for such mineral or
mineral grade for that month shall be used.

Provided that the Authorized Officer, empowered to impose and
collect penalty/compounding fees under the Gujarat Mineral
(Prevention of Illegal Mining, Transportation and Storage) Rules,
2017 shall assess the quantity of mineral illegally mined,
transported and stored which will be reckoned for computation of
the Value of Mineral.”

O The Hon’ble Tribunal while appreciating the scheme framed by the State of Gujarat issued
following directions vide its order dated 17.09.2018.

a) “5. We do not see any difficulty in approving the proposed action
but the same cannot take care of all situations if it is found that the
damage caused and cost of restoration of ecology to be incurred is
higher. The same must be recovered fully on the principle of
‘Polluter Pays’. This apart, the cost of damages must include net
present value of future eco system services foregone.”

Pursuant to the above direction issued by this Hon’ble Tribunal, a meeting under the
Chairmanship of the Commissioner of Geology and mining was held on 19.10.2018 to
recommend the necessary steps to be taken in order to comply with the directions issued
by the Hon'ble Tribunal. Taking into consideration the recommendations made by the
committee, the Industries and Mines Department, Govt. of Gujarat, vide its Government
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Resolution No. NGT/102017/1750/CHH dated 29.11.2018 has amended the scheme
dated 10.09.2018 by incorporating following changes:

(i) The Environmental Compensation have been increased from

“a. For Part - A - I Minerals under GMMCR, 2017 = 35% of
Value of Mineral

b.  For Part - A - Il Minerals under GMMCR, 2017 = 20% of
Value of Mineral

C For Part - B Minerals under GMMCR, 2017 = 15% of Value
of Mineral

d.  Minerals other than Minor Minerals = 15% of Value of
Mineral”

to

O

“a. For Part - A - I Minerals under GMMCR, 2017 = 41% of
Value of Mineral

b. For Part - A - Il Minerals under GMMCR, 2017 = 26% of
Value of Mineral

C. For Part - B Minerals under GMMCR, 2017 = 21% of Value
of Mineral

d.  Minerals other than Minor Minerals = 21% of Value of
Mineral”

(ii)  Following further provisos have been inserted in Para 4:

“Provided further that, all situations, wherein the authorities are
of the view that the damage caused and the cost of restoration of
ecology to be incurred is higher, shall be referred to the Gujarat

0 Pollution Control Board for assessment of actual damage caused
to the Ecology, net present value of future eco system services
Jforegone and the Cost of Restoration.

Provided further that, if after assessment by GPCB the actual
damage caused and the Cost of restoration of Ecology is found to
be higher than the abovementioned Environmental
Compensation, the same shall be recovered fully on the principle
of ‘Polluter Pays’ from the offender by the authorities empowered
under Para - (2).”
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1.3.4 Factors Considered for Calculations

For estimation of damage cost, some factors have to be considered based on guidelines
issued under various Acts, Rules, orders of Hon'ble Courts, Hon’ble NGT and on the basis
of general observations.

e Period under violation:

o For mines having lease area more >5 Ha, violation is considered from the
year, in which the production is exceeded to the production achieved in the
year 1993-94 as per directions given in Hon'ble Supreme court Common
cause Judgment dated 2.08.2017.

o For mines having lease area <5 Ha, violation is considered from year 2016
w.r.t. the Clause 22 (3) of the Hon’ble NGT order vide Original application

@ No.34/2016 dated 4.05.2016 (Annexure 5). Since, in the Hon’ble Supreme
court order in the case of Deepak Kumar Vs State of Haryana dated
27.02.2012 and subsequent MoEFCC OM dated 18.05.2012, all minor
mineral quarry owners were required to obtain Environmental clearance.
However, closure of mines not having environmental clearance was only
ordered vide Hon'ble NGT order dated 4.05.2016. Hence, the year 2016 is
considered for violation.

e Salevalue of Mineral for different year have been obtained from Geology & Mines
Department, Govt. of Gujarat. The sale value of limestone for the year 1994-1999
was not available, so the sale value of year 1999 was used for calculation of
mineral sale price for the years 1994-1999,
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1.3.5 SAMPLE CALCULATION FOR DAMAGE ASSESMENT

For assessment of Damage cost based on CPCB guidelines, the factors
considered/calculations made are explained in Table 3.1 with sample calculation:

TABLE 3.1: SAMPLE CALCULATIONS AS PER CPCB GUIDELINES
(GOPALSINH HIMMATSINH CHAUHAN CASE)

Basic CPCB Guidelines for
information Penalty/Compensation
Produ
ction
(consi
dered
under
Sr. Lease violat L
No. | Lessee area (Ha) | ion) PI|N |R |S |F|EC
Producti
O Year on
Gopalsinh Himatsinh 2016- 6] 50125} @
1 | Chauhan 2.00| 17 66588.91| 0| 0| 0| 5| 1| 3750000
2017-
2.00 | 18 23372.13
2018-
2.00 | 19 0

89961.04 3750000

» As per CPCB guideline on methodology for assessing penalty &
Environmental compensation and action plan to Utilize the fund (Guideline
is attached herewith).

The penalty shall be based on the following formula:
Penalty =PIXNxRxSxLF
Where,
@ Penalty in rupees
PI = Pollution index of industrial sector
PI factor is considered as 60 because for these fourteen mines, no significant Water
Pollution and Hazardous Pollution is observed

N = Number of days of violation took place
Number of days is considered as 250 mining days/year considering holidays and
monsoon season

R = A factor in Rupees for penalty
All cases are pertaining to EC violations, factor considered is 250

S = Factor for scale of operation
Considering all the mining projects under small category, factor considered is 0.5
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LF = Location factor
LF Considered is 1.0, as population is +-less than 1 million
» Forassessment of Damage cost based on SEIAA-SEAC Gujarat guidelines, the
factors considered/calculations made are explained in Table 3 with sample
calculation:

TABLE 3.2: SAMPLE CALCULATIONS AS PER SEAC-SEIAA, GUJARAT GUIDELINES

Attrib
utes

Scope of
Environmental
benefits earned

DAMAGE COST

Sample Calculations
(Example for Gopalsinh Himmatsinh
Chauhan case)

Total cost
(Rs.)

AP

Water requirement
per day for
sprinkling of water
to curb fugitive
emission in KL (0.1
Liters per sq.m.)

Lease area: 2.00 Ha
Water requirement:
area/Day

Cost of water: Rs. 100/KL

No. of days: 250 days per year

Total cost = 20000 x 0.1/1000 x 100 x 250
=50,000

0.1 Litre/sq.m.

Rs. 50,000
Per year

Trans
port

Cost of water
sprinkling on
kutcha road
outside mine lease
upto nearest pakka
major road

water to curb
fugitive emission in
KL (0.1 Liters per
sq.m.)

Road length: 0.00 m

Water requirement: 0.1 Litre/sq.m. area
Cost of water: Rs. 100/KL

No. of days: 250 days per year

Total cost=0x0.1/1000x 100 x 250
=0

Rs. 0

WP

Major water
pollution
envisioned: 1.
Ground water table
intersection if any.
2. Run off water
outside the Ilease
and estimated
damage

caused considering
period of violation

in Rs. Per day

No water pollution issues envisioned as
limestone is inert material and ground
water intersection was not observed.
Hence, damage pertaining to this aspect is
considered as zero.

Rs.0

SHW

When there is an
overburden,

Quantity of Over
Burden in MT * 10

Average thickness of overburden/ waste
rock is observed to be about 1 feet i.e. 0.3
m. & bulk density of OB/Waste rock is
considered as 2 T/m3.

Rs.
2,40,000/-
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Attrib
utes

Scope of
Environmental
benefits earned

DAMAGE COST

Sample Calculations
(Example for Gopalsinh Himmatsinh
Chauhan case)

Total cost
(Rs.)

Rs. Per MT O.B.
handling charges *
2

(Lifting and
shifting frequency)

Cost of reclamation = Rs. 10/ MT x 2

Cost of reclamation = 2.00 x 10000 x 0.3 x
2x10x2

= 240000

NV

Existence of House
properties/env.
Entities within 500
meter of blasting
site and if damaged
due to blasting.
eNos of such
properties/env.
Entities.

eBuilt up area of
each property/env.
Entities

*Cost of
reconstruction of
properties (total)
considering
current
construction
per Sqg. Meter.

cost

No blasting is being carried out in the
mines.

No damage on any private or public
properties have been observed or no such
complaint has been received. Hence, cost is
considered as zero.

Rs. 0

GB

Green Belt
developed in 10%
of leased area
Green belt area in
m2,

Presume 1 plant
per 4 m? is to be
planted. Cost of
single plant: Total
cost of green belt

Lease area: 2.00 Ha

No. of saplings = 1 sapling / 4 m2

Cost of Sapling including plantation cost:
Rs. 100/Plant

Salary of gardener: Rs. 5000 / month
Nurturing is required for 3 years only.
Watering cost: 1 lit/plant/day x Rs.
100/KL

No. of watering days = 250

Total cost=(20000x 0.1/4x 100) = 50000
Gardener salary = 5000 x 12 = 60000
Maintenance cost = 500 x 1/1000 x 100 x
250=12500

Plantation
costi| = Rs;
50000

Maintenanc
e cost = Rs.
72500 J
year
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Attrib
utes

Scope of
Environmental
benefits earned

DAMAGE COST

Sample Calculations
(Example for Gopalsinh Himmatsinh
Chauhan case)

Total cost
(Rs.)

HG

No major HG issues
envisioned,
considering no
ground water
interception If
intersection of
ground water is
made, cost of one
time remediation
plan after
estimating extent
of contamination of
ground water

No ground water intersection was
observed. Hence, no damage cost is
calculated.

Rs.0

RH/O
HS

Health
Expenditure:

Nos of workers™ Rs
1000

PPE expenditure
No of workers*Rs
300

Total expenditure
for health and
safety for workers*
Nos of year

Average No. of workers are calculated
based on annual production, 250 days
working, average output per man per shift
is considered as 5, and considering 2
supervisory manpower.

Total expenditure = (55 x 1000) + (55 x
300) = 71500 for the first year

Rs. 71,500

CSR

10% of Mineral
Value

Since the CER guidelines are applicable
since 1.05.2018, the CSR guidelines as per
Companies act are considered. Hence, 2%
of the sale price of mineral is considered
for estimating CER cost;
CSR=28787531x2 /100

= 5,75,751

Rs. 5,75,751
(different
for different
years)

SC

Cost of
preservation,
Handling and reuse
of Top sail : (Cost of
Soil preservation is
assumed to be Rs
10,000 per 1
Hectare)

Lease area: 2.00 Ha
Soil  conservation
rupees/hector x 2
=Rs. 20000

cost = 10000

Rs. 20,000
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Attrib
utes

Scope of
Environmental
benefits earned

DAMAGE COST

Sample Calculations
(Example for Gopalsinh Himmatsinh
Chauhan case)

Total cost
(Rs.)

Total

50,000%2+
2,40,000
+50,000
+72,500*3
+(71,500+
27,300) +
575,751
+20,000=

13,02,051

* AP- Air Pollution, WP-Water Pollution, SHW-Solid Hazardous Waste, GB-Green Belt, HG-
Hydro Geology, RH-Risk Hazard, OHS-Occupational Health and Safety, SC-Soil Contamination.

e For assessment of Damage cost based on GR of Ind & Mine Department,
Gujarat guidelines, the factors considered/calculations made are explained
in Table 3.3 with sample calculation:

TABLE 3.3: SAMPLE CALCULATIONS AS PER GR of IND & MINE DEPARTMENT,
GUJARAT (EXAMPLE FOR GOPALSINH HIMMATSINH CHAUHAN CASE)

Basic Assessment as per GR of IMD, GoG
information
Sr. | Lessee Lease | Production Declared Total sale | Damage
No. area (considered under | Mineral Sale | value of Assessment
(Ha) violation) value by mineral cost*
CGM/IBM
1 | Gopalsinh Year Production
Himatsinh
—— 2.00 | 2016- | 66588.91 320 | 21308451
17
2.00 | 2017- 23372.13 320 7479080
18
2.00 | 2018- 0 400 0
19
89961.04 28787531 6045382
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1.4 DAMAGE COST ASSESSMENT

As per the directions issued by Hon’ble NGT, damage assessment on the account of (i)
ecological services forgone forever (ii) cost of damage to environment and pristine
ecology (iii) cost of mitigation and restitution of environment & (iv) deterrent
environmental compensation distinct from earlier three heads, has been carried out with
reference to the guidelines issued by CPCB, SEAC Gujarat & Industries & Mines
Department, Govt. of Gujarat as mentioned in Para 1.3 above. The estimated damage cost
and compensation calculated by each of the three guidelines, as mentioned above, are
summarized in the Table 4.

All the mine leases are located in barren / waste land and no significant natural
vegetation / tree cover was observed in or around the mine leases. The mining leases are
mostly surrounded by agriculture lands. As such, there were no ecological services
foregone forever. Also, it was observed that no significant damage to the environment or
pristine ecology has been occurred due to these 14 limestone mines.

Hence, no damage cost on the account of (i) ecological services forgone forever (ii) cost
of damage to environment and pristine ecology, has been calculated. However, cost of
mitigation and restitution of environment was estimated using the Industries & Mines
Department, Government Of Gujarat Resolution and SEAC-SEIAA Gujarat guidelines. The
deterrent environmental compensation was calculated using CPCB guidelines.

The individual project details and damage cost assessment for all the 14 mine leases are
given in Annexure 6.
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TABLE 4: SUMMARY OF DAMAGE COST ASSESSMENT

Sr.

No.

Lessee &
Location of
Lease

Damage
assessment
cost as per
GR of
Industries
and Mine
Department
of Govt. of
Gujarat,
(Rs.)

Damage
Assessment
cost as per
guidelines
of
SEAC/SEIAA,
Gujarat,
(Rs.)

Environmental
Compensation
as per
Guidelines of
CPCB, (Rs.)
(Deterrent
Penalty
Factor)

Total
Damage
Assessment
Cost Levied
Maximum of
(A), (B) and
(C) in Rs.

(A)

(B)

(©)

(D)

M/s
Gopalsinh
Himmatsinh
Chauhan,
Survey No. 64
P, Village
Ghusiya,
Taluka -
Talala, Dist. —
Gir Somnath

60,45,382

13,02,051

37,50,000

60,45,382 /-

M/s Vajesinh
Dansinh Mori,
Survey No.
152, Village
Jasadhar,
Taluka -
Talala, Dist. -
Gir Somnath

3,61,721

711,150

37,50,000

37,50,000/-

M/sR.].
Trivedi & Co.,
Survey Na.
65, 70, Village
Umba, Taluka
- Veraval,
Dist. - Gir
Somnath

1,77,75,679

81,42,697

4,31,25,000

4,31,25,000/-

M/s Aher
Bhagwan
Bhimsinh,
Survey No.
389/1, Village
Ajotha,
Taluka -
Veraval, Dist.
- Gir
Somnath

2,46,86,172

77,39,414

3,75,00,000

3,75,00,000/-
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Sr.

No.

Lessee &
Location of
Lease

Damage
assessment
cost as per
GR of
Industries
and Mine
Department
of Govt. of
Gujarat,
(Rs.)

Damage
Assessment
cost as per
guidelines
of
SEAC/SEIAA,
Gujarat,
(Rs.)

Environmental
Compensation
as per
Guidelines of
CPCB, (Rs.)
(Deterrent
Penalty
Factor)

Total
Damage
Assessment
Cost Levied
Maximum of
(A), (B) and
(C) inRs.

(A)

(B)

(Y]

(D)

M/s Somnath
Hydrated
Lime &
Chemicals
Industries
Pvt. Ltd.,,
Survey No.
42/1, Village
Kherali,
Taluka -
Veraval, Dist.
- Gir
Somnath

7,99,12,362

1,62,88,137

2,25,50,000

7,99,12,362 /-

M/s Noor
mahamad
Kalubhai
Patani,
Survey No.
49, Village
Kherali,
Taluka -
Veraval, Dist.
- Gir
Somnath

1,26,31,063

26,31,840

56,25,000

1,26,31,063/-

M/s Vikram
Chemical
Company,
Survey No.
110P, Village
Damasa,
Taluka - Una,
Dist. — Gir
Somnath

1,25,866

599,012

18,75,000

18,75,000/-

M/s Dhirajlal
Panchabhai
Vachhani,
Survey No. 49
P, Village

1,96,50,504

33,71,427

56,25,000

1,96,50,504/-
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Sr.

No.

Lessee &
Location of
Lease

Damage
assessment
cost as per
GR of
Industries
and Mine
Department
of Govt. of
Gujarat,
(Rs.)

Damage
Assessment
cost as per
guidelines
of
SEAC/SEIAA,
Gujarat,
(Rs.)

Environmental
Compensation
as per
Guidelines of
CPCB, (Rs.)
(Deterrent
Penalty
Factor)

Total
Damage
Assessment
Cost Levied
Maximum of
(A), (B) and
(C) inRs.

(A)

(B)

©)

(D)

Undari,
Taluka - Una,
Dist. - Gir
Somnath

M/s Somnath
Hydrated
Chemicals,
Meghal
riverbed, at
near Village
Zadaka,
Taluka -
Maliya, Dist. -
Junagadh

8,69,60,838

1,69,73,085

3,75,00,000

8,69,60,838/-

10.

M/s Dinesh
Kumar &
Company,
Survey No.
2P, Village
Khorasa,
Taluka -
Maliya, Dist. -
Junagadh

1,15,74,733

27,03,856

56,25,000

1,15,74,733/-

11.

M/s Rajsi
Rana Jotava
Limestone
Mine, Survey
No.29P,
Village
Khorasa,
Taluka -
Maliya, Dist. -
Junagadh

1,01,22,773

22,99,749

56,25,000

1,01,22,773/-

12.

M/s GHCL
Ltd., Survey
No.408/6P,

2,25,30,544

98,64,494

4,50,00,000

4,50,00,000/-
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Sr. | Lessee & | Damage Damage Environmental | Total
No. | Location of | assessment | Assessment | Compensation | Damage
Lease costasper |costasper |asper Assessment
GR of guidelines Guidelines of | Cost Levied
Industries | of CPCB, (Rs.) Maximum of
and Mine SEAC/SEIAA, | (Deterrent (A), (B) and
Department | Gujarat, Penalty (C) inRs.
of Govt.of | (Rs) Factor)
Gujarat,
(Rs.)
(A) (B) © (D]
Village
Gorakhmadhi,
Taluka -
Sutrapada,
Dist. - Gir
Somnath
13. | M/s GHCL 26,04,574 16,52,630 56,25,000 56,25,000/-
Ltd., Survey
No. 81P,
Village
Kodidra,
Taluka -
Veraval, Dist.
- Gir
Somnath
14. | M/sS.]. 1,04,67,408 | 74,94,846 3,37,50000 3,37,50000
Trivedi
Limestone
Mine, Survey
No. 123,
Village Dari,
Taluka -

Veraval, Dist.
- Gir
Somnath
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1.5

CONCLUSION:

The scope of this Committee was to assess damages on the account of (i) ecological
services forgone forever (ii) cost of damage to environment and pristine ecology
(iii) cost of mitigation and restitution of environment & (iv) deterrent
environmental compensation distinct from earlier three heads.

The Committee made preliminary investigation through site visit & discussion

with affected people to assess the environmental damage caused due to mining
activity.

It is the matter of mining of lime stone which is done through either manually or
through surface miners & other mechanized means but without blasting in all
cases. Due to this it is different from the coal & other mineral mining which is done
with complex methodology.

The area and depth of mining is relatively small. Average mining area in these
cases is about 4 Hector & Average Depth is about 3 meter.

The committee considered three formulas for the primary assessment of the
damage:

A. Methodology adopted by Industries & Mines Department, Govt. of Gujarat
through resolution regarding imposing environmental compensation in
cases of illegal mining, transportation and storage causing damage to the
environment.

B. Formula/Guideline prepared by SEAC, Gujarat for assessment of ecological

| damage & remediation plan for the mining proposal

C. Environmental Compensation as per formula CPCB submitted to Hon. NGT.

The committee based on site visits & other records has decided and adopted
various factors used in different formula in above three methods, and are shown
in relevant chapter of the report.

During calculations of Environmental damage based on above three formulas, big
variance in the penalty amount was found in each of the case, as all the three
formulas are based on different factors.

A primary investigation reveals that the above open cast mining has not caused
the damage to the extent that can create visible impacts on the surroundings and
nearby people. However the damage to the ecology cannot be undermine without

detailed investigation of the subject.
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Assessment of environmental damage compensation particularly loss of
ecological damage is very complex & required institutional capacity; the
committee could not assess it through separate detailed investigations.
Considering above the committee unanimously decided recommend to levy
maximum penalty arrived though above three formula in each of the case as an
interim penalty. Based on this penalty in each of the cases in tabulated below:

TABLE : DAMAGE COST ASSESSMENT

Sr.

No.

Lessee & Location of Lease Total Damage
Assessment Cost
Levied Maximum
of (A), (B) and
(C)in Rs.

1. | M/s Gopalsinh Himmatsinh Chauhan, Survey No. 64 P, | 60,45,382/-
Village Ghusiya, Taluka - Talala, Dist. - Gir Somnath

2. | M/s Vajesinh Dansinh Mori, Survey No. 152, Village 37,50,000/-
Jasadhar, Taluka - Talala, Dist. - Gir Somnath

3. | M/sR.]. Trivedi & Co., Survey No. 65, 70, Village Umba, | 4,31,25,000/-
Taluka - Veraval, Dist. - Gir Somnath

4. | M/s Aher Bhagwan Bhimsinh, Survey No. 389/1, 3,75,00,000/-
Village Ajotha, Taluka - Veraval, Dist. - Gir Somnath

5. | M/s Somnath Hydrated Lime & Chemicals Industries 7,99,12,362/-
Pvt. Ltd., Survey No. 42/1, Village Kherali, Taluka -
Veraval, Dist. - Gir Somnath

6. | M/s Noor mahamad Kalubhai Patani, Survey No. 49, 1,26,31,063/-
Village Kherali, Taluka - Veraval, Dist. — Gir Somnath

7. | M/s Vikram Chemical Company, Survey No. 110P, 18,75,000/-
Village Damasa, Taluka - Una, Dist. - Gir Somnath

8. | M/s Dhirajlal Panchabhai Vachhani, Survey No. 49 P, 1,96,50,504 /-
Village Undari, Taluka - Una, Dist. — Gir Somnath

9. | M/s Somnath Hydrated Chemicals, Meghal riverbed, at | 8,69,60,838/-
near Village Zadaka, Taluka - Maliya, Dist. - Junagadh

10. | M/s Dinesh Kumar & Company, Survey No. 2P, Village 1,15,74,733/-
Khorasa, Taluka - Maliya, Dist. - Junagadh

11. | M/s Rajsi Rana Jotava Limestone Mine, Survey No. 29 P, | 1,01,22,773/-
Village Khorasa, Taluka - Maliya, Dist. - Junagadh

12. | M/s GHCL Ltd., Survey No. 408/6P, Village 4,50,00,000/-
Gorakhmadhi, Taluka - Sutrapada, Dist. — Gir Somnath

13. | M/s GHCL Ltd,, Survey No. 81P, Village Kodidra, Taluka | 56,25,000/-
- Veraval, Dist. - Gir Somnath

14. | M/s S.]. Trivedi Limestone Mine, Survey No. 123, 3,37,50000/-
Village Dari, Taluka - Veraval, Dist. - Gir Somnath

Page | 32

935



The committee recommends that separate detailed study through an expert
agency ‘like NEERI, IIT or any other technical institute of similar repute in
consultation with CPCB & GPCB, shall be carried out for the detailed assessment
of the damages to the ecological services forgone forever and damage to

environment and pristine ecology.

Page | 33

936



Annexure-1

ANALYSIS REPORT FOR
WATER / WASTE WATER SAMPLE

Sample 1D:261446 - Analysis Completion:05/07/2019 |

Mining and ore beneficiation / LAB Inward : 21418

TEST REPORT

Gujarat Pollution Control Board, Rajkot

Race Course, Re@%ad,
Near Race Course,

Rajkot - 360 001

Tele:(0281) 2474524 , 2459831

| Test Report No. : 21419

Date: 06/07/2019

1. Name of the Customer
2. Address

3. Nature of Sample
4. Sample Collected By

Ghel Ltd ( Lime Stone Mines At Gorakhmadhi 0 - 26093
S. NO. 408/6/P,GORAKHMADHI.-

GORAKHMADHI-362275, Taluka : Sutrapada, District : Gir Somnath, GIDC : Not In

.

: MLV.PATEL,V.O

5. Quantity of Sample Received : 0
6. Code No. of the Sample 1 261446
7. Date & Time of Collection & Inwarding : 27/06/2019 , (1025 to 1025) & 29/06/2019

8. Date of Start & Completion of Analysis 3

9. Sampling Point

10. Flow Details (Remarks)
11. Mode of Disposal

12.]  mnate Receiving Body
13; 'i"?mperature on Collection
14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD) g

01/07/2019 & 05/07/2019

REP-Representative/Grab, (Insp Type : HOR-H.O.Reference)

: From open well of Bhimabhai Dayabhai Gavadiya, Village: Gorakhmadhi, Sutrapada -

: No generation of industrial wastewater
: 24 & pH Range on pH Strip :7-8
: Barcode & Color & Appearance :Colorless

Ind :2.000 , Dom :1.000 & Ind :0.000 , Dom :0.500

Sr Parameter Unit Test Method Range of Testing =~ Result
1 Temperature Centigrade | IS: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 600C 24
2/pH pH Units  |4500 H+ B APHA Standard Methods 22nd edi2012 |1—14 pHvalueAsor  7.71
3 |Colour PtCo.Sc. 2120 B APHA Standard Methods 22nd edi. 2012 2-to 99 Hazen & 1-50/ 05
4 Turbidity o NTU.  |Nephelometric method. (2130 B APHA Standard Mett| 1— 1000 NTU o1
5 Total Dissolved Solids mg/l | Gravimetric method. (2540 C APHA Standard Methoc| 10 — 200000 mg/L 918
6 Suspended Solids mg/l | Gravimetric method. (2540 D APHA Standard Methoc| 2— 10000 mglL 04
| 7 Ammonical Nitrogen mgll 1).Titrimetric method (4500 NH3 B & C APHA Standa/1-2000 mgd. 0272
| 8 Nitrate mg/l | Cadmium reduction method As per Spectrophotometr| 0.005 — 100 mg/l 2.87
9| Alkalinity as Caco3 mo/l Titration method. (2320 B APHA Standard Methods 2. 1— 50_00_r_ﬁgfl__ - 311
| 10 Total Hardness as CaCo3 mall Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetri 1-5000 mg/l 33459
‘ ;I‘i‘_cl:alcium mg/l Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric 1-5000 mg/l 130
1 ?“M'-‘qrnesium mg/l Ethylene Diamine Tetra Acetic Acid (EiDi'HTﬂ'ir;etri( 1-5000 mg/I 33
| 134 ride mgf Argentometric method. (4500 CI? B APHA Standard N 1-50000 mg/l | 244
14 Sulphate ma/l | APHA(22nd edi)4500 SO4 E |2-40mgl 41
15 Phosphate o ~mgl | (4500-P D APHA Standard method 22nd edi) | 0-50mgf! 0.8
16 Chemical Oxygen Demand mg/l APHA (22nd Edition)- 5220 B Open Reflux Method-2 | 5.0- 50000 mg/l T
| 17 Fluoride ma/l | SPADNS method (4500-F-D APHA standard Methods| 0.10-40 mg/l 08
| 18Boron mall Colorimetric Curcumin method. (4500-B B. APHA Sta| 0.1 — 10.0 mg/l 0.206
| 19]Iron mg/l [(3111 B APHA Standard methods 21st edi) 0.02-150mgl/! 8L |
| 20Zinc mgn (3111 B APHA Standard methods 21stedi) | 0.005-100mg/l BDL
| 21 Hexavalent Chromium mgl  |APHA (22nd Edition) -3500 — Cr B : -2012 Colorimet | 0.1-100mgd ~ BDL
i_%%_Copper mg/l i31 11B APHﬁStandard methods 21st edi) 0.01-150 rngll BDL
| 23 Nickel ma/l | (3111 B APHA Standard methods 21st edi) {0.02-150 mg/l BDL
| 24 Lead i mg/l | (3111 B APHA Standard methods 21st edi) 0.05-150 mg/! BOL |
25 Cadmium mg/l | (3111 B APHA Standard methods 21st edi) [0.002-100 mg/l BDL
26 8.0.D (3 Days 270C) mg/l 3 - Day BOD test. (IS 3025 (Part 44) 1993 Reaffirmet| 05-50000 mg/I 1.1
27 Arsenic ma/l | (3111 B APHA Standard methods 21st edi) - BDL
| 28 Conductivity micromho/cm | 2510 B APHA Standard Methads 21st edi. 0.1uS-100 mS/m | 1882
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Laboratory Remarks : By:486-r.0_486 Dt.: 06/07/2019

AL Gh|ya, RO Head

Field Observation :

Note :
1.* - These parameters are NOT covered under the scope of NABL.
2. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
3. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
5. The Board is not responsible for the authenticity for the samples not collected by the Board's officials.
6. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Gujarat Jurisdiction only.
7. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1893 for Effluents
8. Physicochemical and microbiclogical parameters, Std.Methods for Water and Waste Water- 22nd Edition by APHA.
9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.
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ANALYSIS REPORT FOR Gujarat Pollution Control Board, Rajkot

WATER / WASTE WATER SAMPLE Race Course, RBSSad,
Near Race Course,
Sample 1D:261442 - Analysis Completion:05/07/2019 | Rajkot - 360 001

Mining and ore beneficiation / LAB Inward : 21418 Tieler{0E31) 2874004 2S5

TEST REPORT
| TestReport No. : 21418 - Date: 06/07/2019
1. Name of the Customer : Lime Stone Mine Of Goplasinh Himatsinh Chauhan - 48779
2. Address : 8. no. 64/p,Village: Ghusiya,
Ghusiya-362150, Taluka : Talala, District : Gir Somnath, GIDC : Not In Gidc

3. Nature of Sample : REP-Representative/Grab, (Insp Type : HOR-H.O.Reference)
4. Sample Collected By : M.V. PATEL,V.O
5. Quantity of Sample Received : 0
6. Code No. of the Sample : 261442
7. Date & Time of Collection & Inwarding : 26/06/2019 , (1350 to 1350) & 29/06/2019
8. Date of Start & Completion of Analysis : 01/07/2019 & 05/07/2019

9. Sampling Point : From mine pit ~
10. Flow Details (Remarks)
11. Mode of Disposal

12./  mate Receiving Body

No generation of industrial wastewater

13. 'f‘?mperature on Collection : 24 & pH Range on pH Strip :7-8
14. Carboys Nos for : Barcode & Color & Appearance :Colorless

15. Water Consumption & W.W.G (KLPD) : Ind :0.000 , Dom :2.000 & Ind :0.000 , Dom :0.500

! sr Parameter | Unit Test Method | Range of Testing Result
1 Temperature Centigrade | 1S: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 80 oC 24
2|pH pH Units 4500 H+ B API—&St_a_ndard Methods 22nd edi.2012 | 1—-14 pH value_ A; or, TEe
3 |Colour Pt.Co.Sc. 2120 B APHA Standard Methods 22nd edi. 2012 |2 -to 99 Hazen & 1-50 05
4[Turbidity NT.U. | Nephelometric method. (2130 B APHA Standard Mett| 1 — 1000 NTU B==
5|Total Dissolved Solids mg/l Gravimetric method. (2540 C APHA Standard Methoc| 10 — 200000 mg/L T
6| Suspended Solids - mgll jGrairimetribfﬁéthod. (2540 D APHA Standard Methoc| 2 — 10000 mg/L i 086
7| Ammonical Nitrogen mgl | 1).Titrimetric method (4500 NH3 B & C APHA Standa | 1-2000mg/l. 0272
8|Nitrate mg | Cadmium reduction method As per Spectrophotometr 0.005— 100 mg/l ~ 0.526 |
8| Alkalinity as Caco3 mg/l | Titration method. (2320 B APHA Standard Methods 2. 1 — 5000 mg/l 373
10 Total Hardness as CaCo3 mg/l Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetri( 1-5000 mg/l I 36
ﬂCalcium mafl i Ethylene Diqrﬂine Tetra Acetic Acid (EDTA) _'Ifi_t{i_mgtr?: _1-5900 mg/l ‘ 105
E 12;1\-"--v1nesium mg/l Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetri¢ 1-5000 mg/l 33
131 sride mg/| Argentometric method. (4500 CI? B APHA Standard M 1 - 50000 mg/i 96
| 14 Sulphate ) ' mall [APHA(22nd edi)4500 SO4 E 2-40mg/l [
_i--ShPhospha_ié__ - ' mal :(_AEOU-P D APHA Standard method 22nd edi) S O—Sbmg/’l : 0.6
16 Chemical Oxygen Demand mgll APHA (22nd Edition)- 5220 B Open Reflux Method-2| 5.0- 50000 mg/l | 5
17 Fluoride mall SPADNS method (4500-F-D APHA standard Methods| 0.10-40 mgl. | 038
18 Boron - . mg/l Colorimetric Curcumin method. (4500-B B. APHA Sta 0.1-10.0 mg/l . BDL
19 Iron mg/l (3111 B APHA Standard methods 21st edi) 0.02-150mg/l | BDL
20Zinc N ~ mgl (3111 B APHA Standard methods 21st edi) 0.005-100mg/ |~ 8oL
21 Hexavalent Chromium mg/l APHA (22nd Edition) —3500 — Cr B : -2012 Colorimet 0.1~ 100 mg/i | BOL
22 Copper mgl | 3111 B APHA Standard methods 21st edi) 10.01-150 mgfl i BDL
23 Nickel mg/l (3111 B APHA Standard methods 21st edi) 0.02-150mgh | BOL
24 Lead mg/l | (3111 B APHA Standard methods 21st edi) 10.05-150 mg/l BOL
25 Cadmium mg/l (3111 B APHA Standard methods 21st edi) [0.002-100 mg/l [ BOL
26 B.0.D (3 Days 27aC) mg/l 3 - Day BOD test. (IS 3025 (Part 44) 1993 Reaffirmec 05-50000 mg/| Y
27 Arsenic mg/l (3111 B APHA Standard methads 21st edi) L | BOL
28 Conductivity ) |_micromho/cm | 2510 B APHA Standard Methods 21stedi. | 0.1uS-100mS/m | 1218




940

Laboratory Remarks : By:486-r.0_486 Dt.: 06/07/2018

A.M. adhlya, RO Hea

Field Observation :

Note :
1.* - These parameters are NOT covered under the scope of NABL.
2. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
3. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
5. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.
6. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Gujarat Jurisdiction only.
Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
8. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 22nd Edition by APHA.
9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.
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ANALYSIS REPORT FOR Gujarat Pollution Control Board, Rajkot

WATER / WASTE WATER SAMPLE Race Course, Radﬁnad,
Near Race Course,
Sample 1D:261443 - Analysis Completion:05/07/2019 | Rajkot - 360 001

Mining and ore beneficiation / LAB Inward : 21415 Tele:(0281) 2474524 , 2459831

TEST REPORT

_ Test Report No. : 21415 R ' Date: 06/07/2019
1. Name of the Customer : Lime Stone Mine Of Goplasinh Himatsinh Chauhan - 48779
2. Address : 8. no. 64/p,Village: Ghusiya,

Ghusiya-362150, Taluka : Talala, District : Gir Somnath, GIDC : Not In Gidc

3. Nature of Sample : REP-Representative/Grab, (Insp Type : HOR-H.O.Reference)
4. Sample Collected By : M.V. PATEL,V.O
5. Quantity of Sample Received : 0

261443

26/06/2019 , (1400 to 1400) & 29/06/2019

01/07/2019 & 05/07/2019

From borewell of Ashokbhai Hamirbhai Chandera, Village: Ghusiya, Talala ~

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding
8. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposal -
12. | mate Receiving Body

13: Temperatm e on Collection

14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

EE I T T T

e

No generation of industrial wastewater

24 & pH Range on pH Strip :7-8

Barcode & Color & Appearance :Colorless

Ind :0.000 , Dom :2.000 & Ind :0.000 , Dom :0.500

e we  we

e

Sr Parameter Unit Test Method Range of Testing : Result
1| Temperature - Centigrade  |IS: 3025 (Part — 9) — 1984(Reaffirmed 2006) AmbientoC - 600C =~ 24
2pH o PHUnits | 4500 H+ B APHA Standard Methods 22nd edi.2012 1—14 pHvalue Asor  7.83
3| Colour ) PtCo.Sc. |2120 B APHA Standard Methods 22nd edi. 2012 | 2-to 99 Hazen & 1-50 05
4| Turbidity o NTU.  [Nephelometric method. (2130 B APHA Standard Meti 1 - 1000 NTU oo
| 5 Total Dissolved Solids mg/l Gravimetric method. (2540 C APHA Standard Methoc 10 - 200000 mg/L 694
| 6 Suspended Solids mg/l Gravimetric method. (2540 D APHA Standard Methoc| 2-10000mgl. | 02
- 7| Ammonical Nitrogen | mgl 1).Titrimetric method (4500 NH3 B & C APHA Standa| 1 - 2000 mg/l. [ o2z
8 |Nitrate [ mg/l Cadmium reduction method As per Spectrophotometr 0. 005 100 mgfl 1 0954
9 Alkalinity as Caco3 mg/l Titration method. (2320 B APHA Standard Methods 2| 1 ~ 5000 mgh [ 388
10 Total Hardness as CaCo3 mg/ | Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetri| 1-5000 mg/l e
11| Calcium mg/l Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetrit| 1-5000 mg/l I 104
12Al_\ll_=1}nesium ______ o - mgl | Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I =
13\ _oride ma/l | Argentometric method. (4500 CI? B APHA Standard | 1 - 50000 mg/ 104
\ 14Sulphate ' i mg/! APHA(22nd edi)4500 SO4 E 2-40mag/l | 24
1§§Bbsphate o | mgil (4500-P D APHA Standard method 22nd edi) ' ;0-50mgll j 0.9
16 Chemical Oxygen Demand ; mg/l APHA (22nd Edition)- 5220 B Open Reflux Method-2 | 5.0- 50000 mg/l | 6
17 Fluoride o j mgll SPADNS method (4500-F-D APHA standard Methods|0.1040 mg/l | 034
18 Boron ' ' mg/l | Colorimetric Curcumin method. (4500-B B. APHA Sta 0.1 — 10.0 mg/l 0497
18 Iron mgd  [(3111 B APHA Standard methods 21st edi) 0.02-150mg/I BDL |
20 Zinc mgll (3111 B APHA Standard methods 21stedi) | 0.005-100mg/l | BBL
21 Hexavalent Chromium mg/l APHA (22nd Edition) 3500 — Cr B ; -2012 Colorimet| 0.1 — 100 mg/I | BDL
22 Copper mall 3111 B APHA Standard methods 21st edi) 0.01-150mgl | BDL
23 Nickel mgll (3111 B APHA Standard methods 21st edi) 0.02-150mg/d | BOL
24 Lead mgll (3111 B APHA Standard methods 21st edi) 0.05-150 mg/l i
25 Cadmium mgll (3111 B APHA Standard methods 21st edi) 0.002-100 mg/l SRR |
126 B.0.D (3 Days 270C) " mgl  |3-DayBOD test. (IS 3025 (Part 44) 1993 Reaffirmet, 05-50000 mg/l R
27 Arsenic ) mg/l (3111 B APHA Standard methods 21st edi) . ' ~ BbL
| 28 Conductivity , micromho/cm | 2510 B APHA Standard Methods 21stedi. | 0.1uS-100 mSim 1204




Laboratory Remarks : By:486-r.0_486 Dt.: 06/07/2019

942

A.M. Gadhiya, RO Head

Field Observation :

Note :

1
2
3
4.
5
6

oo =~

. * - These parameters are NOT covered under the scope of NABL.
. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.
. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Guijarat Jurisdiction only.
. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 22nd Edition by APHA.
. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.
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ANALYSIS REPORT FOR
WATER / WASTE WATER SAMPLE

Sample ID:261437 - Analysis Completion:05/07/2019 1

Mining and ore beneficiation / LAB Inward : 21420

TEST REPORT

Gujarat Pollution Control Board, Rajkot

Race Course, RBdi$ad,
Near Race Course,

Rajkot - 360 001

Tele:(0281) 2474524 , 2459831

| Test Report No. : 21420

Date: 06/07/2019

1. Name of the Customer
2. Address

3. Nature of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding
8. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposal

12.5\a mate Receiving Body

13. Temperature on Collection

14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

: S.No. 42/1,Vill. Kherali,
Kherali-362255, Taluka : Veraval, District : Gir Somnath, GIDC : Not In Gidc

: REP-Representative/Grab, (Insp Type : HOR-H.O.Reference)

: M.V. PATEL,V.O

: 0
: 261437

: 26/06/2019 , (1030 to 1030) & 29/06/2019
: 01/07/2019 & 05/07/2019
: From Hand pump of Tapubhai Rajabhai Chandpa, Village: Umrala, Veraval ~

: No generation of industrial wastewater

: 24 & pH Range on pH Strip :7-8

: Barcode & Color & Appearance :Colorless

: Ind :2.000 , Dom :0.500 & Ind :0.000 , Dom :0.400

Test Method

Somnath Hydrated & Chemicals Ind.(Lime Stone Mines) - 38972

= Parameter Unit Range of Testing Result

" 1|Temperature Centigrade | IS: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 80oC e

| 2[pH | pHUnits 4500 H+ B APHA Standard Methods 22nd edi.2012 |1- 14 pH value As or| Srnaen
“3[Colour | PtCoSc. 2120 B APHA Standard Methods 22nd edi. 2012 |2-1099Hazen & 1-50 05

| 4| Turbidity NT.U.  Nephelometric method. (2130 B APHA Standard Mett| 1 - 1000 NTU 25

: 5 fTotaI Dissolved Solids mg/l Gravimetric method. (2540 C APHA Standard Methoc| 10 — 200000 mg/L 850

| 6 Suspended Solids mgll Gravimetric method. (2540 D APHA Standard Methoc| 2 - 10000 mg/L. 18

‘ 7 \Ammunlcal'r?s?r&jé'n_"' e mgl  1).Titrimetric method (4500 NH3 B & C APHA Standa| 1 - 2000 mg/l. 0.272
8 \Nltrate | mg/l Cadmium reduction method As per Spectrophotometr| 0.0C5 — 100 mg/l 0.032

‘ ‘Aikallmty as Caco3 , mg/i Titration method. (2320 B APHA Standard Methods 2. 1 fSOT}biﬁﬁé."I’m 388

| 10 Total Hardness as CaCo3 ' mgl  Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetri( 1-5000 mg/| 387
11\Ca[crum mg/l Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetrit| 1-5000 mg/I 129

! 1 2 ““’mesmm a mg/l i Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric 1-5f_J_OEI-mgll 16

‘ B, mall Argentometric method. (4500 CI? B APHA Standard | 1 - 50000 mg/l 128
14‘5u1phate mg/l APHA(22nd edi)4500 SO4 E 2-40ma/l 30

15Phosphate mg/l (4500-P D APHA Standard method 22nd edi) 0-50mg/l T

Q 16 Chemical Oxygen Demand mall APHA (22nd Edition)- 5220 B Open Reflux Method-2 5.0- 50000 mg/l T e

} 17|Fluoride mag/l SPADNS method (4500-F-D APHA standard Methods| 0. 1C—40 mgll 0.64

} 18' Boron mg/! Colorimetric Curcumin method. (4500-B B. APHA Sta|0.1 - 10.0mg/l 0.206

] 19 Iron mgll (3111 B APHA Standard methods 21st edi) 0.02-150mg/I T

i 20 Zinc mgl (3111 B APHA Standard methods 21st edi) 0.005-100mg/l 08

" 21/Hexavalent Chromium mg/ APHA (22nd Edition) 3500 — Cr B : -2012 Colorimet| 0.1 — 100 mg/l BDL

‘ 22 Copper ' mg/l 3111 B APHA Standard methods 21st edi) 0.01-150 mg/l BDL

‘ 23I Nickel mg/l (3111 B APHA Standard methods 21st edi) 0.02-150 ma/l B BDL

| 24 Lead mg/l (3111 B APHA Standard methods 21st edi) 0.05-150 mg/l BDL
25 Cadmium mg/l (3111 B APHA Standard methads 21st edi) 0.002-100 mg/l =
26/B.0.D (3 Days 270C) 3 mafl 3 —Day BOD test. (IS 3025 (Part 44) 1993 Reaffirmet| 0550000 mg/! HoE
27 Arsenic | mo/l (3111 B APHA Standard methods 21sted) |- [=58e |

28 Conductivity | _micromha/cm | 2510 B APHA Standard Methods 21st edi. |0.11:8-100 mS/m 1285
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Laboratory Remarks : By:486-r.0_486 Dt.: 06/07/2019

A.M. Gadhiya, RO Head

Field Observation :

Note :
1.* - These parameters are NOT covered under the scope of NABL.
2. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
3. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
5. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.
6. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Gujarat Jurisdiction only.
7. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
8. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 22nd Edition by APHA.
9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.

[ N 16/07/2019
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Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

e
CENTRAL POLLUTION CONTROL BOARD

“Parivesh Bhawan”, East Arjun Nagar,
Delhi-110032
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Abstract

Environmental compensation is a policy instrument for the protection of the environment
which works on the Polluter Pay Principal. Environmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order
to achieve the overall objective of protection of the environment.

The Hon’ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual etc. for the protection of environment. Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the
environment.

Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-I: Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.
directed Central Pollution Control Board (CPCB) that:

“The CPCB may take penal action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and recover
compensation for damage to the environment and said fund may be kept in a separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three months” (Annexure-l).

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A.
Sudhakar, I/c WQM-I with Shri A. K. Vidyarthi, |/c WQM-I|, Shri P. K. Gupta, |/c IPC-VI, Shri
Nazimuddin I/c IPC-Il and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-Il.

As per the Hon’ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-lil.

It was deliberated for developing a formula for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies and this is the first
attempt made. The committee discussed that environmental compensation should be based
on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance
of cases fit for violation and levy environmental compensation.
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Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into acute
injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1Inthe instances as mentioned at a, b and c above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (Pl). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is a numerical number in the range of 0 to 100 and can be
represented as follows:

Pl = f{Water Pollution Score, Air Pollution Score & HW Generation Score)

Poflution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,
Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and c including non-compliance of the environmental standards / violation
of directions.
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The Environmental Compensation shall be based on the following formula:

Where,

EC=PlIxN xR xS xLF

EC is Environmental Compensation in £

Pl = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (X) for EC

S = Factor for scale of operation

LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of

Pollution Index, duration of violation in terms of number of days, scale of operation in terms

of micro & small/medium/large industry and location in terms of proximity to the large
habitations.

Note:

The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 83, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.
N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.
R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.
S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.
LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used:

Table No. 1.1: Location Factor Values

S. No. Population* Location Factor®
{million) (LF)
s ) lto<5 1.25
2 5to<10 1.9
3 10 and above 2.0

*Population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

In any case, minimum Environmental Compensation shall be X 5000/day.

g. In order to include deterrent effect for repeated violations, EC may be
increased on exponential basis, i.e. by 2 times on 15t repetition, 4 times on 2"¢
repetition and 8 times on further repetitions.

h. If the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2™, 3™ and 4% quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at
Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 X/day.

Table No. 1.2: A sample calculation for Environmental Compensation

41-59
80 50
250

0.5-1.5

1.00-2.00

10,000-60,000 | 6,250-37,500 | 5,000-22,500

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of SPCB,
CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.
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Minutes of the 417™ meeting of the State Level Expert Appraisal Committee held on 18/07/2018 at

ANNEXURE-3A

GEER Foundation, Sector 9.Indroda Park, Gandhinagar

The 417™ meeting of the State Level Expert Appraisal Committee (SEAC) was held on 18™ July 2018 at

GEER Foundation, Sector 9,Indroda Park, Gandhinagar. Following members attended the meeting:

O A L M =

Shr S. C. Snivastav, Vice Chairman, SEAC
Shri A. K. Muley, Member, SEAC

Dr. Mayuriben Pandya,Member,SEAC
Shri R.J.Shah, Member, SEAC
Shri V' N Patel Member,SEAC

1. BAUXITE MINING PROJECT,DIST: JAMNAGAR

TOR File NO | Name SNO | Village | Ta Dist Lease | ROM Nearest | Mineral
area in human
Ha habitatio
n
SIA/GI/MIN/ | HP 261 Mahade | Kalyanp | Jamnaga | 32.37 | 76197 Mahade | Bauxite
24303/2018 Thanki via ur T 48 MTPA via,
0.6km

It is noted that aforementioned proposal was considered during SEAC meeting held on 6/06/2018
and additional information is sought. Therefore, it was decided that the proposal shall be considered
only after the submission of the reply for the additional information sought during SEAC meeting on

06.06.2018.

2. LIMESTONE MINING PROJECT,DIST: GIR SOMNATH

TOR File NO | Name SNO | Village | Ta Dist Lease | ROM Nearest | Minera
area in human 1
Ha habitatio
n
SIA/GI/MIN/ | Undari 49P Undari | Una Gir 40 300000 Limest
24164/2018 Limestone Somnath MTPA Una:10. | one
Mine 10km

It is noted that aforementioned proposal was considered during SEAC meeting held on 6/06/2018
and additional information is sought. Therefore, it was decided that the proposal shall be considered
only after the submission of the reply for the additional information sought during SEAC meeting on

06.06.2018.

Page 1 of 25

417" meeting of SEAC-Gujarat Dated 18.07.2018
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Annexure A (Mining projects

Assessment of ecological damage and remediation plan shall address the
following attributes:

EMP Sub-Components
AP | wp SHW TP NV GB HG RH/OHS SC CER
) Wat
Air "
er Solid — Hydro- Risk Hazards/ o Corporate
Poll Poll &Haz. T _cuse. Greenbelt | Geolog Occupational c Environmental
tio ? Waste SR | Viktatan Health & Safet L Responsihilit
= utio rtation y Y vation P v
n n
Salient Feature of the Project:
Type of Mineral
Lease Area ( In Sq.
Meter)
Quantity of
Mineral in MT
No. of working
days
Price of Mineral in
Rupees per MT
Total cost of
Mineral in Rs
Attributes Scope of Environmental benefits earned EMP COST
Total cost
(Rs.)
AP Water requirement per day for sprinkling of
water to curb fugitive emission in KL (0.1 Liters
per sq.m. )
Cost of 1 KL water for sprinkling in Rupees
WP Major water pollution envisioned : 1. Ground
water table intersection if any.2. Run off water
outside the lease and estimated damage
caused considering period of violation in RS.
Per day

417™ meeting of SEAC-Gujarat Dated 18.07.2018
Page 23 of 25



SHW

When there is an overburden,

Quantity of Over Burden in MT * 10 Rs. Per MT
0.B.handling charges * 2 ( Lifting and shifting
frequency)

When there is no Overburden, only mining
waste handling charges are to be considered.
Mine waste in MT * 10 Rs Per MT of mineral
waste handling *2 ( Lifting and shifting
frequency)

NV

» Existence of House properties/env. entities
within 500 meter of blasting site and if
damaged due to blasting. e Nos of such
properties/env. Entities. e Buiilt up area of
each property/env. Entities ¢ Cost of
reconstruction of properties ( total) considering
current construction cost per Sq. Meter.

GB

Green Belt developed in 10% of leased area
Green belt area in M2.

Presume 1 plant per 4 m2 is to be planted.
Cost of single plant:

Total cost of green belt

HG

No major HG issues envisioned, considering no
ground water interception

If intersection of ground water is made, cost of
one time remediation plan after estimating
extent of contamination of ground water

RH/OHS

eHealth Expenditure:

Nos of workers* Rs 1000

PPE expenditure

No of workers*Rs 300

Total expenditure for health and safety for
workers* Nos of year

CER

10% of Mineral Value

SC

Cost of preservation, Handling and reuse of
Top soil : (Cost of Soil preservation is assumed
to be Rs 10,000 per 1 Hectare)

Total Assessed
Env.Damage Cost
in Rupees

417" meeting of SEAC-Gujarat Dated 18.07.2018

Page 24 of 25
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Environmental
Damage Cost in % | Rupees/Value of Mineral in Rs.)*100
of Mineral Value

(Total Assessed Env.Damage Cost in

Note:

For the aforementioned assessment, following basis are taken:

e S I

[92]

© P N D

Quantity of water sprinkling for curbing fugitive emission is assumed as 0.1 Liters per sq.m.
Cost of water availability is to be considered on prevailing local market

Over burden removal and its shifting are considered as two separate activities.

For damage of house, entire construction of house considering built up area and local
prevailing rate of construction are to be considered.

For green belt 1 plantis assumed in 4 sg. meter area and 10% of lease area is proposed to
be developed as green belt.

Itis assumed that One Hectare mine requires 2 workers.

Cost of health check up per worker is Rs 1000/- or prevailing local marker rate.

Cost of PPE per worker is Rs 300/- or prevailing local marker rate.

Cost of preservation, handling and restoration for 1 Ha lease is Rs. 10,000/-.

The project proponent shall submit bank guarantee to Gujarat Pollution Control Board prior to grant
of environmental clearance equivalent to the amount of remediation plan and Natural & Community
augmentation plan as per the amount assessed in aforementioned table as per the indicative
guideline above OR equivalent to the CER amount as per the MOEF&CC'’s office Memorandum No:
F NO 22-65/2017-1A-11l dated 01/05/2018, whichever is higher.

Bank Guarantee shall be released only after

2

Successful implementation of the remediation plan and Natural and Community
Resource Augmentation Plan, and after recommendation by regional office of the
Ministry, State Level Expert Appraisal Committee and approval of the Regulatory
Authority.

Compliance of all the CER activities for the amount double than that arise from the

actual provision.

417" meeting of SEAC-Gujarat Dated 18.07.2018
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ANNEXURE-3B

Minutes of the 97™ SEIAA Meeting held on 24™ August 2018 at 03.00 PM

The 571" meeting of the State Level Environment impact Assessment Autherity (SEIAA) was held
under the Chairmanship of Shri C. L. Meena at Gujarat Pollution Control Board, Gandhinagar. Prof.
G.H. Ban, Member of SEIAA and Shri Pradeep Singh, Member Secretary of the State Level
Environment Impact Assessment Authority (SEIAA} attended the meeting.
The following cases were taken up during the meeting:-

NeoChem Industries " ;
Synthetic Organic
1 | Plot No. C1B-89/22, Phase-|, GIDC Estate Vatva, . Ahmedabad
Chemical — 5{f)
Ahmedabad )
Sai Vision Chem (1} Pvt. Ltd. _ Synthetic Organic
2 |Plot No. 2912, Phase-ll, GIDC Panoli, ) Bharuch
. Chemical — 5{f)
Ankleshwar, Bharuch
5 DyStar India Pvt. Ltd. Synthet'ic Organic Bharuch
Plot No. 3002/A, GIDC Ankleshwar, Bharuch Chemical - 5({f)
WielkBeing Phitms . Synthetic Organic
4 1{Plot No. 773/1, Nr. Gujarat Gas Ltd. GIDC . Bharuch
. Chemical = 5(f)
thagadia, Bharuch
BN Synthetic Organic
5 Plot No. C1/373-374, Phase-ll, GIDC Estate, ) Abmedabad
Chemical — 5(f}
Vatva, Ahmedabad
Asahi Songwon Colors Ltd. (Umt-l!) - Synthetic Organic
6 | Plot No. D2/CH/39, GIDC Dahej, Dahej, Ta. . Bharuch
Chemical — 5{f)
Vagra, Bharuch
REs Sapuicus Synthetic Organic
7 | Plot No. 9111/3, 9111/2/1, GIDC, Estate, . Bharuch
Chemical — 5(f}
Ankleshwar, Bharuch
OCL Hazira Petroleum Storage Terminal
‘ axid . g6 lermi Isolated Storage &
SR No. 270/3 & Moje Kawas SR No. 32/P, .
8 y . ) ; Handling of Hazardous Surat
ichhapore, Notified Industrial Area of Hazira, 4
g Chemicals — 6{b)
Hazira road, Surat
Shiva Chem International Svnthetic Organic
9 | Plot No. DP-29/2, Saykha Industrial Estate, ¥ . g Bharuch
Chemical - 5(f}
'| Vagra, Bharuch
Nilkanth Organics Pvt. Ltd. , )
. Synthetic Organic
10 | Plot No. 158/1, GIDC Industrial Estate, Chemical - 5{f) Bharuch
e —
Ankleshwar, Bharuch e
Approval of indicative guidelines for Assessment of ecological damage & remediation plan
11 | for the proposals under violation of EIA Notification, 2006 as well as Terms of Reference for
the mining proposats under violation of £1A Notification, 2006
Having carefully considered the relevant aspects, the following decisions were taken:-

1} NeoChem Industries, Dist. Ahmedabad

Pagelof2
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3) DyStar India Pvt. Ltd. , Dist. Bharuch

> After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC.

4} Well Being Pharma, Dist. Bharuch

> After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC.

|

) Bluetron, Dist. Ahmedabad

>  After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC,

6

o

Asahi Songwon Colors Ltd. {Unit-l1} , Dist. Bharuch

After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC.

v

7

—

Prince Chemicals, Dist. Bharuch

After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC.

v

8) 10CL Hazira Petroleum Storage Terminal, Dist. Surat

> After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC.

9} Shiva Chem International, Dist. Bharuch

> After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC,

10) Nitkanth Organics Pvt. Ltd. , Dist. Bharuch

> After detailed discussion, it was decided to grant Terms of Reference as recommended by
the SEAC.

11) After detailed discussion it was decided to approve the indicative guidelines for Assessment
of ecological damage & remediation plan for the proposals under violation of ElA
Notification, 2006 as well as Terms of Reference for the mining proposals under violation of
ElA Notification, 2006 as recommended by SEAC vide letter dated 16/08/2018.

Sr. No. NAME DESIGNATION SIGNATURE
A
1. Shri €. L. Meena Chairman g
2, Prof. G. H. Ban Member %/
2 A "-i“;;&‘

3. Shri Pradeep Singh Member Secretary
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d T e - Ahv\qu-re-I%s

g .
: Imposmg Emmnmental Compensation in

mseu of l]!egal Mining, Transportation and
Smmge for mxing damage to Envnmnment.

lutionNo. NGT/102017/1750/CHH

Sachwalsya, Gandhinagar.
Dated: 10/09/2018

Read:

1. The Order of the Hon’ble National Green Tnblmal dmd 13.07.2018 passed in the matter
: between Nanonal G:rem Tribunal Bar Assomatmn v Virender Singh (State of Gujarat)
being Ongmal Apphcahnn no. 360 of2015

if"jff{Mmm ofthe Mcehngdatud 31, 07.2018 and sequent meeting dated 07.08.2018,

Prumblc: -
1. The Hon’ble Namonal Green Tribunal issued f‘ollowmg d:rec:ttons o the State of Gujarat
vide read(l) above:

- “We are of the view tha in view of the increasing illegal mmmg
demonstrated by%the affidavit filed by the State itself, the State may also
take further prevenrwe steps on precmd:anmy prmctple and the action
taken by the State in determining ’ "'ﬁexhozddbebasednot
merely on the.cost of illegally. mined materiil but.also o restore damage 10
environment on ‘the. principle Qf Polluters Pays. The amount representing
da;mge 1o the ezmromnem may be separately ceounted for and used for
re.s'roranon of a’ange fo the envzmnmem hy fﬂkmg a_zprapr:ate steps.”

2 In order o unplemenﬂhe directions issucd: Byiths
: neoessafy ta detennme scale ofEnVarmmental ot
of Illega.[ Mmmg, Tmnsportatton and smge ‘ coilect and deposit such amount of
compensation masepatate bmkmomtmwepmeschem&fornnhzamnoffunds for
restoration of the damage caused to. B:mmnmentmd 10 ftmm guidelines. for utilization

of the ﬁmds for testomton of Envmmment ‘ :

3. Vide md(Z) above 'IheState ofGtgamt init’s maehngdawd 31 07.2018, held under the
Chairmanship of the Chief Secretary, Govemment of: Gn]am!, dlrected Gu;arat Pollution
Control Board (GPCB) 1o study cases.of IIIcgal Mining,’ Tmnsportauon and Smmge and

 to prepamreportm arderto arrive at the qnantlnn o‘fthe Envn‘oninental Compensation to
be jevied.on: thepersons ‘arrying out Mlegal Mlmng. Trmsportshon and Storage.
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4. GPCB submitted its report to the' commmhmdedbytheCommissmnerofGeology and
Mmmg at ‘its meetmg held on 07.08.2018 recommiending the methodology for

compmauon of Euvnmnmema] Compmsmon. The same is submitted to the Government
for its approval.

Resolution:
After careful consideration, Govcmment of Gmam;s pleased to resolve the following:

1. Eavironmental 'Compensation, which will be in addition to penahws imposed by the
Department undér the Rules framed ‘mder the Minés and Minerals (Development and
Regulation) Act, 1957, on the persons invelved in Hlegal Mining, Transportation and
Storage of any mineral in the State of Gujarat.

2. The power to lewy and recover thie- Enm'omnmlnl Compensation will vest with the
AuﬁlonsedOﬂicercmpowaedtomposeandwﬂeotthy/compoundmgfeesmder

the thamt Minesals (Prevention ofl]iegai Mlmag, _Transportation and Storage) Rules,
7.

3. TheamountoollectedasEnvunmnemal(hmpensnﬂonstmﬁbe deposited into a separate
bankacoountunderthe DlsmctMnmlFMthtmn Trmtefmspecﬁwmstmt

Comesmnn Rulea,zol'f' (GMCR, 2017) nnd ﬁnhﬁhuals other ﬂ:aanor Minerals as
per the Mines and Minerals (Develomentand Ragnlanon) Act, 1957, the Environmental
Cmapamuonpayabie shallbempmedasunder |

a, For Part-A-1 Minemls underGMMCR, 30«17 = 35% of ‘Value of Mineral
b. ‘For Part-A-IL Minemls under GMMCR, 201”7 iy 20% of Value of Mmc:ral
B Fur PaIt-B Minerais mderGMMCR 201? - 15% of Vn.luc of Mmeml

d Minerals othwﬂaﬂanrMmemis 15% of Value.- ofMineml

- Value of Mineral = Price per metric rome of re.spearve Mineral (mudtiplied by)
- Quantity of Mineral lllegally Mined, Tmmpmfed and .S‘wred

: rrmeofnﬁml-

:: Mmor Mineral - The last avmhblemoe pe.r metnc ‘tonne -of such mineral,
publlshedbythc Govmentnfﬁgmtasm‘bed under GMMCR, 2017

Page2 of 4




960

oanes thea]l j
fi for suchmnmral "f",‘.'_"‘r,

| powered 10 unpose and collect penalty/
compmmdmg foes il the Gmam - 'L‘,E:".{Preventlon of Hlegal Mining,
.. Tmnspmﬁhon and Storage) Rules, 201? shal!.m the: quantity of mineral illegally
mmed, n'anspomd and stored wtwh will be mckonedﬁa‘ qompmanon of the Value of

5. The funds collected as Environmentsl Compensation shall be spent through District

- Mineral Foundation‘trust as per Scope (), (b) and (c) in High Priority area and Scope (d)

motherPnomyAmaundctﬂw?ndhanthhaﬂq Kshetml(alyan Yojana and Rule

5 16(5XaX1), 16(5)(a)(u), 16(5XaXiii) and Rtﬂe 16(5)(&)(w} of the Gujarat D:strict Minerals

© Foundstion Rules, 2016 for the restoration of the damage catised to the Environment by
ﬂleaﬂl Mining.

6. The Envn’onmemm Compensation shall come into effect from the date of
' pubﬁcannnfaonﬁcahen of this stolnt;on ' v

By order nﬂ in the name nf the Gmrernar orf Gl)arat,

{D.G. Chaudhnri)
tar w the Govemuwm of Gujarat
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3;:';;-{PS to ACS{E & F) Enmm_ ;8 Floor, Block No.14,

4. PS to Princpal Secreary (Mmes andemls)»- F‘“‘” B“’““ oy Shabivlars,

i Gandhmm

3 ::.Ofﬁcc of Cennmsmmer of Geology md Mmes, Blat:k No_l ‘7th Floor Udhyog Bhavan,

. ‘The Acemmtant Genm'al, AhmednhacVRajkot.

‘10. Sectmn 0ﬂicer,(D—3 Chh-1, Appcal Bmch), Industms and Mines Depamncnt,

: Sachwalaya, Gandhmapr

11. All District GeologlstszssL Geologists.
12. Al D;str_mtTMincml,ngpdauon Trusts.; -
13, SelectFile. . |
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- ._Ammdment in -Government Resolution
of . even. nm“ber dated  10.09.2018

: reg:rdiug impmiﬁon of Environmental
Compensaﬁon.

Government of Gujarat
lndustﬂes :nd Mines Bepartment
Remlutlon No.‘ NGTIII}?.BIWI‘?SWCHH
Bated. 29!111‘201! :

. Read:

rGovemnlmt resolution dated. 10.09.2018 bemgnumba NGTI 102017/ 1750/CHH.

- 2. Order of the: Hon’ble National Gmen Tnbuﬂﬁ[,dm_ 17.0 09.2018 passed in the matter
,betwm Natloml ‘Green Tn'btmnl Bar Ast ion v.: erender Singh (State of
Gujarat) being Original Apphmnan no. 360 of 2 5.

3. Minutes of Meeting dated 19.10.2018.

i Ly The Hon’ble Nauonal Green: Tnlnmal :sswd ﬁoﬁowmg dn'ectwns to State of Gujarat:

“5. We do not see any df_ﬂ‘iczdly in approving the proposed action but the same

cannot take care of all situations if it is fomd that the damaged caused and

the cost ofrestmnon afecotagv to be incurfed is izigher The same must be

: .recavered fully.on the prmciple of ‘Polluter Pays This apart, cost of damage
: .rmm‘ fnciude ne{present value of future eco sysrem semces foregone.”

2. In orda to mplement the dszecuons issued by the Hon’ble National Green Tribunal,
meetmg mlw!don 19.10. 2018whemn mnmrecommendanms were pmposed

& Resnluﬁon

. After careﬁll consxderatlon, Govemment of Gu;arat has rcsolved to amend the Government
* resolution dated 10. 09.2018 bemg number NGTIIB201?/17SOICI-M by makmg following

- amendments:
1. 'I'hefollowmgwards

“all For Part-A-l Mmerals under GLMCR, 2017 : 35% of Valuc of Mineral
_b For Part-A-1I Minerals undcr GMMCR, 2017- 20% of Value of Mineral
c. For Part-B. Minerals undct GMMCR, 2017 =15% of Value of Mineral
d. Mim:rals otherthan hehnorMmcrals= 15%de:1& of Mineral” -

(P.T.O.)

13




mentioned at Para-4 of the Resolution shall be substituted as below:

“a. For Part-A-I Minerals under GMMCR, 2017 = 41% of Value of Mineral
b. For Part-A-II Minerals under GMMCR, 2017=26% of Value of Mineral
c. For Part-B Minerals under GMMCR, 2017 = 21% of Value of Mineral
d. Minerals other than Minor Minerals = 21% of Value of Mineral”

2. Following further provisos shall be inserted in Para 4:

“Provided further that, all situations, wherein the authorities are of the
view that the damage caused and the cost of restoration of ecology to be -
incurred is higher, shall be referred to the Gujarat Pollution Control Board
Jor future eco system services foregone and the Cost of Restoration.

Provided further that, if after assessment by GPCB the actual damage
caused and the Cost of restoration of Ecology is found to be higher than the
abovementioned - Environmental - Compensation,  the same shall be
recovered fully on the principle of ‘Polluter Pays . ﬁum the offender by the
authorities empowered under para-(2). " '

3. Para-7 shall be inserted afier Pars-6:as bclow: :

“Any amount a‘ue against any person wgier this notification sha_II be
recavered in the same manner as an arrear of land revenue with 24%
.interest.”

By order and in the name of the Gwemr of Gujarat,

.4 &

(D.G,Chaudbari)
Deputy Secrwﬂ'ytothe(}ovennnentof(iujarat.
Industries and Mines Department.
Copy to:
-~ 1. Secretary to Hon. Governor of Gujarat, Rajbhayan, Gandhinagar. (By Letter)

Y ® N kWM

PS to Chief Minister of Gujarat, Swamnim Sanknl-1, Sachivalaya, Gandhinagar.
PS to Principle Secretary (Mines and Minersls), Sachivalaya, Gandhinagar.
Commissioner of Geology and Mines, Udyog Bhavan, Gandhinagar, Gujarat
Member Secretary, Gujarat Pollution Control Board,

Joint Secretary, Forest & Environment Department.

All District Collectors.

All District Geologists/ Asst.Geologists.

All District Mineral Foundafion Trusts.

10. Select File.

2_0
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ANNEXURE -5 964

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

--------------

ORIGINAL APPLICATION NO. 34/2016

IN THE MATTER OF:

Naresh Zargar
S/o Late Sh. S.P. Zargar,
R/o 2235, Shaheed Gulab Singh Ward,

Indranagar, District Jabalpur, M.P.
..... Petitioner

Versus

1. State of Madhya Pradesh,
Through its Secretary,

Department of Mines and Minerals,
Vallabh Bhawan, Bhopal, M.P.

2. Directorate Geology of Mines,
(D.G.M.)
Bhopal, M.P.

3. M.P. State Mining Corporation,
Through its Managing Director,
Paryas Bhavan Bhopal, M.P.

4. Ministry of Environment & Forest,
Through its Secretary,
New Delhi.

S. State Environment Impact Assessment Authority,
SEIAA,
Bhopal.

....... Respondents

COUNSEL FOR APPLICANT :

Mr. Avi Singh and Mr. Harmeet Ruprah, Advocates.

COUNSEL FOR RESPONDENTS :

Mr. Ashok Bhasin, Sr. Advocate with Mr. V.K. Shukla, Advocate,
for Respondent No.1, 2 and 5.

Mr. Harsh Parashar, Advocate, for Respondent No.3

Mr. Divya Prakash Pande, Advocate, for Respondent No. 4.

Mr. Amit Singh, Advocate, in M.A. No. 122 of 2016.



REVIEW APPLICATION NO. 01 OF 2016
IN
ORIGINAL APPLICATION NO. 34/2016

IN THE MATTER OF:

Ramakant Gautam
..... Applicant

Versus

State of M.P. & Ors.

....Respondents
and

M.P. State Environmental Impact Assessment Authority
Through its Member Secretary

Paryavarn Parisar,
E-5, Arera Colony,

Bhopal — 462016.
....Review Applicant

COUNSEL FOR REVIEW APPLICANT:

Mr. V. K. Shukla, Advocate.

AND

M.A. NO. 24 OF 2016, M.A. NO. 48 OF 2016 AND M.A. NO. 49
OF 2016
IN
ORIGINAL APPLICATION NO. 123/2014

IN THE MATTER OF:

Himmat Singh Shekhawat
..... Applicant

Versus
State of Rajasthan and Ors.
....... Respondents

COUNSEL FOR APPLICANT:

Mr. Arvind Soni, Advocate.
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COUNSEL FOR RESPONDENTS:

Mr. Tushar Mehta, ASG, Mr. Shiv Mangal Sharma, AAG, Mr.
Saurabh Rajpal and Mr. Adhiraj Rajawat, Advocates, for
Respondent No.4.

Mr. Vikas Malhotra and Mr. M.P. Sahay, Advocates, for Respondent
No.5.

Mr. Divya Prakash Pande, Advocate, for Respondent No. 4.

Mr. Amit Singh, Advocate, in M.A. No. 122 of 2016.

JUDGMENT

PRESENT:

Hon’ble Mr. Justice Swatanter Kumar (Chairperson)

Hon’ble Mr. Justice M.S. Nambiar (Judicial Member)

Hon’ble Mr. Justice Jawad Rahim (Judicial Member)

Hon’ble Mr. Justice Sonam Phintso Wangdi (Judicial Member)
Hon’ble Dr. D.K. Agrawal (Expert Member)

Hon’ble Mr. B.S. Sajwan (Expert Member)

Reserved on: 18" February, 2016
Pronounced on: 04" May, 2016

1. Whether the judgment is allowed to be published on the net?
2.  Whether the judgment is allowed to be published in the NGT
Reporter?

JUSTICE SWATANTER KUMAR, (CHAIRPERSON)

By this common judgment, we shall dispose of Original
Application No. 34 of 2016 filed by Naresh Zargar under Section 14
read with Section 16 of the National Green Tribunal Act, 2010 (for
short ‘Act of 2010), Review Application No. 1 of 2016 filed by
Madhya Pradesh State Environment Impact Assessment Authority
(for short “MPSEIAA”) in Original Application No. 496/2015 which
was filed by Ramakant Gautam, seeking extension of time for
deciding applications pending before MPSEIAA in terms of the
judgment of the Tribunal dated 10t December, 2015 and
Miscellaneous Application No. 24 of 2016 filed by the State of

Rajasthan and SEIAA, Rajasthan, praying that the time for

3
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implementation of directions contained in the judgment of the
Tribunal dated 13t January, 2015 be extended by a period of 12

- months.

2. Miscellaneous Application No. 49 of 2016 in Original
Application No. 123 of 2014 has been filed by Mr. Ramesh Meena
and Ors praying that the State Environment Assessment Committee
(for short “SEAC”), Rajasthan should be directed to deal with the
applications filed by them for grant of Environmental Clearance (for
short ‘EC’) and time for that purpose may be extended in the

interest of justice.

3. On similar lines, Miscellaneous Application No. 48 of 2016 in
Original Application No. 123 of 2014 has been filed on behalf of Mr.
Suresh Kumar Agrawal and Ors. Therefore, all these original
application, review application and miscellaneous applications,
being based on a common premise, can be disposed of together by

this judgment.

4. Illegal and unauthorized mining has been a matter of concern
for all concerned stakeholders. Besides carrying on illegal and
unauthorized mining, various mine lessees/miners had successfully
frustrated the laws in force by bringing down the area of the mine
lease to less than five hectares, even in adjoining areas with the
object and purpose of escaping the requirement of obtaining EC in
accordance with the provisions of the Environmental (Protection)
Act, 1986 (for short ‘Act of 1986’) and Environment Clearance

Regulations, 2006 (for short ‘Notification of 2006’). Keeping in view
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the large-scale avoidance of law and serious degradation of
environment and ecology, the Supreme Court in the case of Deepak
Kumar v. State of Haryana (2014) 4 SCC 629 mandated that all
mine owners, even if carrying on mining operations below five
hectares, would be liable to seek EC from the competent authority.
The dictum of the Supreme Court was not followed by various
States in its true spirit and substance. While some of the States did
not enforce the directions, there are some other States which have
issued Notifications/Government Orders to overreach the directions
given by the Supreme Court in exercise of their executive powers.
These directions/Office Memorandums were contrary to the orders
of the Supreme Court and in fact, some of them were even set aside

by the Tribunal.

5. Following the judgment of the Supreme Court in Deepak
Kumar’s case (supra), various cases, particularly in relation to the
States of Haryana and Rajasthan were decided by the Tribunal
where all concerned were mandated to comply with the judgment of
the Supreme Court and it was also stated that even the existing
units did not have any right to continue to pollute. The Tribunal
dealt with all the issues raised before it in the case of Himmat Singh
Shekhawat v. State of Rajasthan and passed a detailed judgment

dated 13th January, 2015 in Original Application No. 123 of 2014.

6. In this Judgment the Tribunal held that the existing mining
lease holders should have complied with the requirements of
obtaining EC from the Competent Authority in accordance with law.

They were provided reasonable time of 3 months to make

5
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applications for obtaining the EC, which applications were directed

to be disposed of within 6 months from 13t January, 2015.

7. These directions were passed even in relation to disposal of the
applications of the private respondents or other persons seeking
EC, expeditiously and not later than 3 months from the date of the
Judgment. The authorities, including SEIAA, were directed to
dispose of the applications for obtaining EC for mining purposes
within the stipulated period in accordance with law and more
particularly in light of the observations and directions stated in the

Judgment.

8. Thereafter various Original Applications as well as
Miscellaneous Applications were filed by different parties in
different proceedings and even independent Original Applications
were filed, which were dealt with by the Tribunal vide its different
orders. It will be useful to refer to those orders which would have a

bearing on the matter in issue before us now.

9. M.A. No. 680 of 2015 was filed in Original Application No. 123
of 2014 by State of Rajasthan seeking extension of time which was
granted for a period of 6 months by way of last opportunity vide
order dated 15t July, 2015. Review Application 18 of 2015 was also
filed in Original Application No. 123 of 2014 by State of Madhya
Pradesh seeking a review of the Judgment dated 13% January,
2015. Vide order dated 24t July, 2015 the Tribunal directed
MPSEIAA to deal with all the applications and clear the entire back

log within 3 months from the date of the order. It was held that at
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that time the mining units which had applied for obtaining EC
could continue to operate. Obviously the intention was that all of

them would be granted EC within 3 months.

10. M.A. 1065 of 2015, M.A. No. 1104 of 2015 and M.A. No. 1105
of 2015 were filed in Original Application No. 171 of 2013 titled as
National Green Tribunal Bar Association v. MoEF & Ors. by State of
Madhya Pradesh. Vide Judgment dated 10t December, 2015 three
weeks time was granted to MPSEIAA by way of final opportunity.
However, it was made clear that no further time would be given and
all effective steps should be taken by the concerned authorities. On
the same date, vide Judgment of the Tribunal in the case of
National Green Tribunal Bar Association v. MoEF & Ors. being
Original Application No. 364 of 2015 in relation to State of
Karnataka, SEIAA was directed to dispose of the applications that
were pending before it as on 1st September, 2015 by 31st December,
2015. It may be noticed that only 88 applications were stated to be
pending at that time. It was also pointed out that applicants who
had filed applications for grant of EC without providing complete
particulars or documents, and as a result thereof their applications
were pending before SEIAA, those applicants were directed to

furnish information within 2 weeks from the date of the order.

11. Original Application No. 496 of 2015 titled as Ramakant
Gautam & Ors V. State of Madhya Pradesh & Ors related to
extension of time on behalf of MPSEIAA. This application was
disposed of vide order dated 10t December, 2015 with the direction

to MPSEIAA that all the applications pending before it should be

7
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disposed of by 31st December, 2015. The applicants who have not
furnished requisite documents were required to furnish them within
two weeks from the date of the order. Upon furnishing the
information, the applications were required to be disposed of by 31st
December, 2015. It was further stated that if they failed to furnish
the documents and their applications were not disposed of within

the stipulated time they would be shut down as per the Judgment.

12. Now we will be comprehensively dealing with the various
applications as already noticed in the opening part of this
Judgment. From the bare reading of the above order, it is clear that
the outer limit for disposal of the applications was 31st December,
2015. It was more particularly in relation to the applications that
were pending as on 1st September, 2015. Some of the applicants as
well as the authorities have taken undue advantage of the order
passed by the Tribunal on 24t July, 2015 in the case of M.P. State
Mining Corporation Vs. Ministry of Environment & Forest & Ors. In
Himmat Singh Shekhawat Vs. State of Rajasthan & Ors. being
Review Application No. 18 of 2015 and have continued to operate

indefinitely even till date.

13. It is unfortunate that it is to be recorded that this order has
been misconstrued by the authorities as well as by the applicants.
The purpose of this order was not to grant indefinite period for
operation of mines but within the outer limit, i.e., 31st December,
2015. Even as on date, the applications have not been disposed of
and the mining activity is still going on. As already noticed, some

applications are for extension of time while others are for

8
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clarification that mining activity can be carried on even when the
EC has not been granted. Strangely, the State of Madhya Pradesh
on 14t December, 2015, on the basis of an opinion sought, issued
a circular to all its collectors in relation to order dated 10t
December, 2015 stating that applicants who have already moved an
application for EC prior to 31st December, 2015, their applications
would be considered immediately and till decisions the mine owners

can operate their mines if their application is errorless.

14. This circular issued by the State of Madhya Pradesh dated 14t
December, 2015 is contrary to laws in force and the order of the
Tribunal. As already noticed, the intention of the Tribunal’s order
dated 24t July, 2015 was to give time not beyond 31st December,
2015 but it has been misconstrued by the State of Madhya Pradesh.
In fact, this circular is primarily intended to overreach the laws in
force and is contrary to the Judgment of the Supreme Court and of
the Tribunal. There was no ambiguity in the Judgment of the
Tribunal dated 13t January, 2015 that no mining activity including
that of the existing units would be permitted to go on without
taking the ECs. The circular is a clear attempt to overreach the
Judgment and in fact act prejudicially to the environment and
ecology in the State of Madhya Pradesh. The inbuilt infirmity in this
Circular would be that on the one hand SIEAA and other
Governmental authorities would not decide the applications
pending before them for a long period, while on the other hand, the

mining operators would continue mining under the protection of
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this Circular. The obvious consequence would be that unregulated,

unscientific and unauthorized mining would continue rampantly.

15. Let us look into the statistics given by the State of Madhya
Pradesh vide their affidavit dated 19t February, 2016. According to
this affidavit, as on 31st December, 2015, there were 1576
applications of minor minerals and 157 applications of major
minerals for grant of EC pending with the MPSEIAA while as on 16t
February, 2016, there were 1658 applications of minor minerals
and 163 applications of major minerals pending for grant of EC
before the said authority. It is nowhere stated in this affidavit as to
how many applications have been disposed of or whether the
applications have been granted or refused by the authorities
concerned. This statement only shows increase in pendency of the
applications with the authorities. Despite the fact that more than a
year has passed, the authorities have taken no effective step to deal
with these applications. All it has stated is that the applications are
going to be decided. It is unfortunate that on the one hand the State
and its authorities are not implementing the directions of the
Tribunal as laid down vide Judgment dated 13t January, 2015
while on the other hand it is permitting the mining units to
continue in an unauthorized and illegal manner which is seriously

prejudicial to the environment and ecology.

16. The official and private respondents have violated the orders of
the Supreme Court and the Tribunal which has caused damage and
degradation of the environment. We would have normally invoked

the “Polluter Pays Principle” but for the fact that there is no data

10
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before the Tribunal. There is no information as to what is the extent
and period of illegal mining or mining without obtaining the EC and
what are its effects on environment. At the same time, we have to
direct the concerned respondents to take proper steps without
further delay and that they should not permit mining without ECs

any further.

17. The Precautionary Principle casts a specific and statutory
obligation upon the official respondents to enforce the orders and
the law to prevent any further damage or degradation of the
environment because of indiscriminate, wunregulated and

uncontrolled mining.

18. In light of our above discussion, we have no hesitation in
quashing the circular dated 14t December, 2015 which we do
hereby quash and direct the State of Madhya Pradesh and all other
concerned States including Rajasthan not to issue such circulars
and any other circular in variation and/or in derogation of the

orders of the Tribunal.

19. It is stated in the Affidavit filed by the State of Madhya
Pradesh on 18t February, 2016 that the Central Government vide
its Notification dated 15t January, 2016 amended its earlier
Notification dated 14tr September, 2006 and constituted District
Level Environment Impact Assessment Authority (for short ‘DEIAA’)
and District Level Environment Appraisal Committee (for short
‘DEAC’) for matters falling under B2 category for mining of minor

minerals. Vide the Notification dated 20t January, 2016 the

11
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Central Government actually constituted the DEIAA and provided
its structure and scope of implementation. The State Government in
furtherance thereto issued a Notification dated 25t January, 2016
constituting the DEIAA. Copy of this Notification has been placed
on record. On 8t February, 2016 Dy. Secretary, Urban
Development and Environment has issued letters to all the
Divisional Commissioners and Collectors in the State for
constitution of DEIAA and DEAC. Such letters have also been
issued to the regional heads. It is then stated that the applications
are going to be decided expeditiously without any further delay.
Ministry of Environment, Forests and Climate Change (for short
‘MoEF’) has also taken the similar stand and it is stated that they

would be able to dispose of the applications now at the earliest.

20. All the above applications are primarily intended to seek
extension of time either by way of review or clarification and/or on
various other grounds. We find that all these applications are
without any substance and merit. It is expected of every State
Government, SEIAA and MoEF to ensure implementation of all the
Directions contained in the Judgment of the Supreme Court and

orders of the Tribunal without any further delay.

21. They have been delaying the disposal of the applications on
one pretext or the other. This undue delay in disposal of
applications seeking EC has twin adverse effects. On the one hand,
it leads to illegal and unauthorized mining while on the other hand
it causes irreparable damage to the environment and ecology of the

area. In addition to this, there is revenue loss to the State which it

12
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should be quite concerned with. We have been granting time again
and again, and we have even granted them last and final
opportunity but this has taken more than a year for the authorities
to wake up and take proper and effective steps in the light of the

Judgment of the Tribunal.

22. Therefore, we dispose of this application in relation to minor

minerlas with the following directions:-

L. We hereby quash and direct the State of Madhya Pradesh and
all other concerned States including Rajasthan not to issue such
circulars and any other circular in variation and/or in derogation of

the orders of the Tribunal.

2.  All the district level authorities, DEIAA and DEAC, are directed
to dispose of all the applications pending with them by 31st May,
2016 positively. We will not grant any extension of time for this

purpose hereafter.

3. All the mines owners which of them have not submitted the
applications as on 31st March, 2016 to SEIAA, DEIAA and DEAC,
shall be shut down forthwith and will not be permitted to carry on

any mining activity in any manner whatsoever.

4. The applications which are deficient and where the applicants
have not submitted all requisite documents, such applicants are
hereby granted last opportunity of 1 week (one week) to submit the
documents. In the event they fail to submit such document and
make applications complete and errorless in all respects then after
the stated period of 1 week they shall also be liable to be shut

13
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down without any further notice. If they comply with this direction,

they would also be entitled to the advantage up to 31st May, 2016.

5. All the State Authorities are directed to upload on their

respective websites, details of the applications pending before them

as on 31st March, 2016. They will also separately classify the

applications which are deficient in any respect whatsoever.

With the above directions this application is hereby disposed.

However, there shall be no order as to costs.

New Delhi
4th May, 2016

Swatanter Kumar
Chairperson

M.S. Nambiar
Judicial Member

Jawad Rahim
Judicial Member

Sonam Phintso Wangdi
Judicial Member

D.K. Agrawal
Expert Member

B.S. Sajwan
Expert Member
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ANNEXURE - 6
Project-wise details and Damage Cost Assessment

Project No. 1: Lime Stone Mine of Goplasinh Himatsinh Chauhan, (2.00 Ha Lease
Area)

Village: Ghusiya, TAL: Talala, DIST: Gir Somnath.

Latitude: 21°01'47.13"N

Longitude: 70°31'01.39"E

Google Image of Project site & 500 m radius area around project site

102314:01.39:k

B e Path  Poiygon | Crde | Dpath | Dpoivgon BN
| Measure the drcumference or area of 3 dirde on the ground
8 Radius: 501.96 | Meters

| Area: 786,560,94 | Square Meters
| Circumference: 3,140,680 Meters

¥ Mouse Navigation Save ‘
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Site Photographs
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Damage Assessment cost calculations

1. Assessment as per Resolution passed by Industries & Mines Department,

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment cost in
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
2016-17 66588.91 320 | 21308451.2
2017-18 2337213 320 7479080
2018-19 0 400 0
89961.04 28787531.2 60,45,382
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Project No. 2: Lime Stone Mine of M/s Vajesinh Dansinh Mori (2.00 Ha Lease Area)
Village: Jasadhar, TAL: Talala, DIST: Gir Somnath.
Latitude: 20°59'28.35"N
Longitude: 70°37'16.70"E

Google Image of Project site & 500 m radius area around project site

e [ ot | povgen | Cree | Dot | Do |
| Measure the circumference or area of a drde on the ground
| Radius: 500.25 Meters

 Area: 783,496.12 | Square Meters x’
i Croumference: 3,134.36 Meters
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Site Photographs
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment cost in
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
2016-17 3218 320 1029760
2017-18 2164.75 320 692720
2018-19 0 400 0
5382.75 17,22,480 3,61,721
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Project No. 3: Lime Stone Mine of M/s R. ]. Trivedi & Co. (7.69 Ha Lease Area)
Village: Umba, TAL: Veraval, DIST: Gir Somnath.
Latitude: 20°59'40.71"N
Longitude: 70°24'15.55"E

Google Image of Project site & 500 m radius area around project site

M Measure the drcumference or area of a cirde on the ground

Radius: 503.05 | Meters

| Area: 791,768.56 | Square Meters
Circumference: 3,150.97 Meters

¥ Mouse Navigation
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Damage Assessment cost calculations

1. Assessment as per Resolution passed by Industries & Mines Department,
Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment cost in
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
1996 2100 240 504000
1997 3700 240 888000
1998 1430 240 343200
1999 170 240 40800
2000 2350 240 564000
2001 5965 280 1670200
2002 2152 280 602560
2003 44 280 12320
2004 160 280 44800
2005-06 1230 280 344400
2006-07 14184 280 3971520
2007-08 7450 280 2086000
2008-09 8690 280 2433200
2009-10 16888 320 5404160
2010-11 10424 320 3335680
2011-12 8200 320 2624000
2012-13 3930 320 1257600
2013-14 4734 320 1514880
2014-15 6191 320 1981120
2015-16 47363.91 320 15156452
2016-17 39560 320 12659200
2017-18 57150 320 18288000
2018-19 22300 400 8920000
Total 266365.913 8,46,46,092 1,77,75,679
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Project No. 4: Lime Stone Mine of M/s Aher Bhagwan Bhimsinh, (6.47 Ha Lease
Area)

Village: Ajotha, TAL: Veraval, DIST: Gir Somnath.

Latitude: 20°54'7.90"N

Longitude: 70°29'19.56"E

Google Image of Project site & 500 m radius area around project site

\

§20°54'07.90°N 70°29119.56E

foe L Dwh | Pobgon | Crde | Dpelh | Spawon |

Measure the drcumference or area of a drde on the ground

500.53 | Meters

! 783,823.50 S_qqafemtjers .
| Crcumference: 3,135. 10 Meters

v Mouse Navigation
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Site Photographs
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment costin
value by mineral in Rs.
CGM/IBM in Rs. Rs.

Year Production

1994-95 700 240 168000

1995-96 1900 240 456000

1996-97 755 240 181200

1997-98 100 240 24000

1998-99 17250 240 4140000

1999-2000 25804 240 6192960

2000-01 11484 280 3215520

2001-02 0 280 0

2002-03 60 280 16800

2003-04 35 280 9800

2004-05 20 280 5600

2005-06 10 280 2800

2006-07 15 280 4200

2007-08 0 280 0

2008-09 0 280 0

2009-10 42 320 13440

2010-11 24 320 7680

2011-12 20 320 6400

2012-13 10 320 3200

2013-14 20 320 6400

2014-15 30 320 9600

2015-16 125565 320 40180800

2016-17 196030 320 62729600

2017-18 560 320 179200

2018-19 0 400 0

Total 3,80,434 11,75,53,200 2,46,86,172
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Project No. 5: Lime Stone Mine of Somnath Hydrated Lime & Chemicals Industries
Pvt. Ltd., (Lease Area 15.1352 Ha)

Village: Kherali, TAL: Veraval, DIST: Gir Somnath.

Latitude: 21°00'30.48"N

Longitude: 70°24'37.29"E

Google Image of Project site & 500 m radius area around project site

e I

une [ patn | poygen | Crck | path | Dpebgon |

&1

| Measure the drcumference or area of a drde on the ground
499,51 Meters '

052062 S s
3,128.51 Meters

| Save
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment cost in
value by mineral in Rs.
CGM/IBM in Rs. Rs.

Year Production

2005-06 83160 280 23284800

2006-07 184456.7 280 51647868

2007-08 151950 280 42546000

2008-09 69618 280 19493040

2009-10 67231 320 21513920

2010-11 31248 320 9999360

2011-12 0 320 0

2012-13 96456.47 320 30866069

2013-14 99750 320 31920000

2014-15 52350 320 16752000

2015-16 0 320 0

2016-17 102250 320 32720000

2017-18 194350 320 62192000

2018-19 94000 400 37600000

Total 1226820 38,05,35,056 7,99,12,362
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Project No. 6: Lime Stone Mine of M/s Noormahamad Kalubhai Patani (4.2593 Ha
Lease Area)

Village: Kherali, TAL: Veraval, DIST: Gir Somnath.

Latitude: 21°00'56.76"N

Longitude: 70°24'35.04"E

Google Image of Project site & 500 m radius area around project site

i g

_me | Path  Poygon Crde  Dpah  Dpolygon |

b e

5Measxe&uecramﬁ:mnteorareaofacrdeonﬁwegwmd
| Radius: 499.31 | Meters
i

783.043,19 Sware Me.ws

3 133 56 Meters

R s e S —:_'" ’ e ;
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Site Photographs
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Damage Assessment cost calculations

1. Assessment as per Resolution passed by Industries & Mines Depariment,
Govt. of Gujarat

Production (considered | Declared Total sale Damage
under violation) | Mineral Sale value of Assessment cost in
; value by mineral in Rs.
| CGM/IBM in Rs. Rs.
Year Production |
2016-17 21061 | 320 6739520
2017-18 43765 320 14004800
2018-19 98509 | 400 39403600
1,63,335 | 6,01,47,920 1,26,31,063
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Project No. 7: Lime Stone Mine of M/s Vikram Chemical Company, (2.00 Ha Lease
Area)

Village: Damasa, TAL: Una, DIST: Gir Somnath.

Latitude: 20°51'50.33"N

Longitude: 70°56'52.79"E

Google Image of Project site & 500 m radius area around project site

| A A il

_Une | Path | Poygan | Crde | Bpath | Dpoygon
| Measure the droumference or area of a cirde on the ground

500.64  Meters

783,988.06 | Square Meters
3,135.41 Meters
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Damage Assessment cost calculations

1. Assessment as per Resolution passed by Industries & Mines Department,
Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment cost in
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
2016-17 0 320 0
2017-18 1873 320 599360
2018-19 0 400 0
1873 5,99,360 1,25,866
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1009

Project No. 8: Lime Stone Mine of Dhirajlal Panchabhai Vachhani, (Lease Area 4.00
Ha)

Village: Undari, TAL: Veraval, DIST: Gir Somnath.

Latitude: 21°51'50.33"N

Longitude: 70°56'52.79"E

Google Image of Project site & 500 m radius area around project site

L:ne th { Polygon C’e’de _ 30pam _ :i}polgrgm

Meamﬁvecrmferweorareaofacrdemthemwd
‘Radus ’ 500.20 Meh:rs .

' E’Area-: 782,983.12 | Square Meters.
3,133.41 Meters
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Site Photographs
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment costin
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
2016-17 80630 320 25801600
2017-18 109276.3 320 | 34968412.8
2018-19 82009.54 400 | 32803815.2
271915.8 9,35,73,828 1,96,50,504
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1013

Project No. 9: Lime Stone Mine of M/s Somnath Hydrated Chemicals
(10.00 Ha Lease Area)
Meghal River, Village: Zadaka, TAL: Malia, DIST: Gir Somnath.
Latitude: 21°04'47.37"N
Longitude: 70°17'45.04"E

Google Image of PrO]ect site & 500 m radius area around project site

Huter

[ tne | Path degmf&de:mpaﬁ'a D polygon
meﬁmmfmmmaeaofamdemﬁtgm
500.64 Metefs

784,384.44 _Smare Meters
3,136.26 Meters
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Site Photographs
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Damage Assessment cost calculations

1. Assessment as per Resolution passed by Industries & Mines Department,
Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment cost in
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
1995 43 240 10320
1996 46 240 11040
1997 66 240 15840
1998 46 240 11040
1999 8690 240 2085600
2000 44000 240 10560000
2001 39610 280 11090800
2002 55311.61 280 15487251
2003 45590.89 280 12765449
2004 57142.78 280 15999978
2005-06 163274.5 280 45716860
2006-07 146640.2 280 41059245
2007-08 245506.6 280 68741837
2008-09 97861.05 280 27401094
2009-10 52892.48 320 16925594
2010-11 128603 320 41152947
2011-12 84975.64 320 27192205
2012-13 56191.78 320 17981370
2013-14 62440.73 320 19981034
2014-15 0 320 0
2015-16 0 320 0
2016-17 21079.37 320 6745398
2017-18 103638.5 320 33164330
2018-19 0 400 0
Total 1413650 41,40,99,231 8,69,60,838
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1018

Project No. 10: Lime Stone Mine of M/s Dineshkumar & Co. (5.00 Ha Lease Area)
Village: Khorasa, TAL: Malia, DIST: Gir Somnath.
Latitude: 21°02'49.82"N
Longitude: 70°19'28.42"E

Google Image of Project site & 500 m radius area around project site

3,137.41 Meters '
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale value Damage
under violation) Mineral Sale of mineral in Rs. | Assessment cost
value by in Rs.
CGM/IBM in Rs.
Year Production
2016-17 46210 320 14787200
2017-18 72649.47 320 23247828.8
2018-19 42706.87 400 17082748
1,61,566.3 5,561,17,776.8 1,15,74,733
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Project No. 11: Lime Stone Mine of M /s Rajsi Rana Jotava (4.00 Ha Lease Area)
Village: Khorasa, TAL: Malia, DIST: Gir Somnath.
Latitude: 21°02'51.00"N
Longitude: 70°19'19.84"E

Google Image of Project site & 500 m radius area around project site

the  Path Pdm“@dﬂgwﬂﬂ‘!.mm
Meaaxemecmmfermccorareaofacxdeonmegrmd

500.10 | Metﬁ’s

|
{
{ ek b s
|
i
|
I

782,294.69 Square Mehers
3,132.07 Meters
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Site Photographs
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment costin
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
2016-17 39524 320 12647680
2017-18 70725 320 22632000
2018-19 32310 400 12924000
142559 48203680 1,01,22,773
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Project No. 12: Lime Stone Mine of M/s GHCL Ltd., (8.73 Ha Lease Area)
Village: Gorakhmadhi, TAL: Sutrapada, DIST: Gir Somnath.
Latitude: 20°54'39.00"N
Longitude: 70°31'16.95"E

Google Image of Project site & 500 m radius area around project site

 Une | Path | Polygon | Crde | Ipath | 3Dpolygon
8 Measure the drcumference or area of a circle on the ground :
SC0.03 | Meters

782,731.06 | Sguare Meters
3,132.91 Meters
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment costin
value by mineral in Rs.
CGM/IBM in Rs. Rs.
Year Production
1995 54317.94 240 13036305.6
1996 43059.89 240 10334373.6
1997 52778.57 240 12666856.8
1998 48847.7 240 11723448
1999 12811.46 240 3074750.4
2000 2131.85 240 511644
2001 5692.2 280 1593816
2002 4601.16 280 1288324.8
2003 3071.2 280 859936
2004 2823.01 280 790442.8
2005-2006 2360.08 280 660822.4
2006-2007 4286.95 280 1200346
2007-2008 6392.02 280 1789765.6
2008-2009 8255.84 280 2311635.2
2009-2010 17701.58 320 5664505.6
2010-2011 24182.94 320 7738540.8
2011-2012 19069.33 320 6102185.6
2012-2013 16976.87 320 5432598.4
2013-2014 16412.46 320 5251987.2
2014-2015 10569.03 320 3382089.6
2015-2016 8914.05 320 2852496
2016-2017 12840.6 320 4108992
2017-18 11941.8 320 3821376
2018-19 2727.67 400 1091068
Total 392766.2 107288306.4 2,25,30,544
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Project No. 13: Lime Stone Mine of M/s GHCL Ltd., (4.70 Ha Lease Area)
Village: Kodidra, TAL: Veraval, DIST: Gir Somnath.
Latitude: 20°57'57.91"N
Longitude: 70°31'12.97"E

Google Image of Project site & 500 m radius area around project site

(ne [ Peth | Pobgon | Crde | Bpath | pobygon
Measure the drcumference or area of a dirde on the ground
499,93  Meters

781,877.56 Smermmrs
3,131.22 Meters
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1. Assessment as per Resolution passed by Industries & Mines Department,

Damage Assessment cost calculations

Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment cost in
value by mineral in Rs.
CGM/IBM in Rs. Rs.

Year Production

2016-17 12945.34 320 4142509

2017-18 14136.07 320 4523542

2018-19 9341.71 400 3736684

Total 36423.12 1,24,02,735 26,04,574
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Project No. 14: Lime Stone Mine of M/s S. J. Trivedi. (9.35 Ha Lease Area)
Village: Dari, TAL: Veraval, DIST: Gir Somnath.
Latitude: 20°55'43.05"N
Longitude: 70°19'47.13"E

Google Image of Project site & 500 m radius area around project site

L i S i
A
4-10“‘"‘" M"“"“" s,

i

| Path | Poiygon | Crde | Ipath | Dpoivgon

| Measure the drcumference or area of a cirde on the ground

500.13 | Meters

785,640.81  Square Meters
3,138.74 Meters
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Site Photographs
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Damage Assessment cost calculations

1. Assessment as per Resolution passed by Industries & Mines Department,
Govt. of Gujarat

Production (considered Declared Total sale Damage
under violation) Mineral Sale value of Assessment costin
value by mineral in Rs.
CGM/IBM in Rs. Rs.

Year Production

1996-97 3629 240 870960

1997-98 6290 240 1509600

1998-99 0 240 0

1999-20 3000 240 720000

2000-01 10585 280 2963800

2001-02 9175 280 2569000

2002-03 10424 280 2918720

2003-04 9902 280 2772560

2004-05 13020 280 3645600

2005-06 10092 280 2825760

2006-07 11916 280 3336480

2007-08 11754 280 3291120

2008-09 11750 280 3290000

2009-10 11785 320 3771200

2010-11 11760 320 3771200

2011-12 11739 320 3763200

2012-13 11754 320 3756480

2013-14 7258 320 3761280

2014-15 962 320 307840

2015-16 0 320 0

2016-17 0 320 0

2017-18 0 320 0

2018-19 0 400 0

Total 1,66,795 4,98,44,800 1,04,67,408

60
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| 11 1997 52778.57
12 . 1998 48847.7
{ 13 1999 12811.46
{ 14 2000 293185 | o
15 2001 | 18880 i Bt

Scanned by CamScanner



1053

15 2002 4601.16

p 5003 3071.2

- 25 - 2004 2823.01
- 15 2005 460.26
26 2005-06 1899.82

21 2006-07 4286.95

! 22 * 2007-08 6392.02
73 2008-09 8255.84
24 2009-10 17701.58
ail ] 25 2010-11 24182.94
26 2011-12 ~ 19069.33
27 2012-13 16976.87
22 2013-14 16412.46
29 2014-15 10569.03
20 2015-16 8914.05
31 2016-17 12840.6
32 2017-18 11941.8
31 2018-19 2727.67
TOTAL 470276.33
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1985 7275 6770.52 .00 0,00
1986 150 287.12 0.00 0.00
1987 111 445.35 10.00 0.00
1588 3638 2892.88 84.00 0.00
1989 13871 13973 G61.00 0.00
1890 25063 25829.13 68.00 0,00
1991 14438 1421918 66,00 0.00
1592 6835 6935.2 32.00 0.00
1593 8745 874153 42,00 0.00
1594 2422 255413 10.00 0,00
1995 1442 127317 43.00 0.00
1996 9020 7895.08 46.00 0.00]
1557 17824 17776.7 66.00 0.00
1998 9870 10374.76 46.00 0,00
1999 2895 504016 8690.00 723893
2000 5192 5367.05) 44000.00 43990.81
2001 9530 10225.31 39610.00 39612.77
2002 4860 5734.23 5531161 55316.31
2003 7615.005 7737.8] 45590.89 4435606
2004 3165 2113.13 5714278 38242.78

2005April

to

31 march

2006 13745 14110.929 163274.50 163277.50

2008April

to

31 march

2007 12290 12626.058| 146640.16 146640.16

2007April

to

31 march

2008 13532.6 13571.843 243306.56 245506.56

2008April

to

31 march

2003 20210 19814.72 97861.05 9783235

2008April

to

31 march

2010 210 0 0 0 5289248 52892 48

2010April

to

31 march

2011 240 0 25726.875 25621.425 128602.96 128602.96

2011 April

to

31 march

2012 240 332.14 26520.48 26363.675 84975.64 8497564

2012April

to

31march

2013 240 a 270175 27173.335 36191.78 5619118

2013April

to

31 march

2014 320 0 25675.524 25555.934 62440.73 62440.73

2014April

to

31march

2015 240 a 25345 25328.241 0,00 .00

2015April

to

31 march

2016 5101.45 3220.745 24980 24995.738 0.00 0.00

2016April

to

31 march

2017 46210 47597.808 39524 38484.383 2107937, 21163.27

20174pril

to

31march

2018 72649.465 74292.719 70725 52457.352 103638.53 103638.43

2018April

to

31 march

2019 42706.87 44202.145 32310 233735.25 |nil nil

Total 385896.39 385954.977 301824.379 301715.333|  1414023.034 1414118.916
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TABLE- A
Suggested new rates for MAJOR Mineral on the basis of
Royalty rates w.e.f. 12-9-2000.

£yvo Augdian

| Name of mineral

SEE——— e e sem

| Agale
Ochre
Marl clay

| Natwral ¢loy

White clay

1850

| 120
i 17
A

120

Ssake value.
_JRsmt . pate put,

BILC YA

____I"()‘Vo

0%
2%
2

)

i Royalty K

10
10)

e

E{d;)":.llt}f i Rate for \

(

Lindex -
BRI

1
7
!

| recovery |
11840
140 |
5
A0 1Ly
s LA
i 140

C \F.S\FS-POLIC v'-.doc

Ruartz .. 40
Calcite {2 0 15% 320l
Cal. sand ~casand 4 100 i 10% 0 LU0
China clay: . i . 1 .
| (a) Crude 150 |21 7 170 ,
(b) Rcﬁncd_l__ 1900 i 75 Ny .
Chalk 1600 0% (10 ..1660 2
O [ Gepsum 1200 1 20% 5. 1L _.
B ne e o e e it}
H— — “?ipe Dotmt, i i e S e _._‘;_....____ _.-::.. ot _’
14 i Perhite i il}(j 1 l‘:}‘f‘-'; ~ g B Ll “:.f
NER T — s i gtz 9L
!—1 6 Bauxite / Laterile 136 | 65 . 14 330 1
17 Manganese: ore__ 500 | 3% 34 |530 | ]
(18 |Lignite 900 50 08 190
’ [9 ﬂl_oul‘cfii-g qaﬂcj____ 1.64 15 5 190 |
F0 | Lie stone _—.|240 40 6 280 ‘
2] Vermiculite | 167 3% 7 1200 -l
22 Stlica sand, 99 15 7 128
23 Sand stome . 73 | 10% 10 230 il
et 0C 56 17 2
24 Soap stane 200 150/0 - 2 j
25 Feld spar 120 10% 140
Production / Market value supplied by.Statistical Branch
Formula used; Royalty Index = Production Value / Reyalty Rate -
Mineral Value = (Royalty index X Royalty ) +-Royalty. Rate of rccovery 1S
calculated to nearest ten rupees. . ’ ‘

-
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TABLE-B 1083
& Suggested new rates for MINOR Mineral on the basis of

Royalty ratesw.c.f. 1-1-1999,

P detinw ~ 0
No | Name of mineral | Salevalue Royalty | Royaly | Rate for
Rs./mt rate pmt | index | recovery
L~ Quartzite 55 15 4 80 .|
2 |  Sandstne 7 80 8__ .5 | _1o ]
3 Granite/ Dolerite i |
(i) slab 400 40 10 |- 440
(i) Rubble 110 18" 6 | 130
h{ 4 | Other byilding stone 86 18 5 110
ml S 1 Gravel 1 67 5 14. 80
[@ 6- | . Quanzite pebbles 70 15 >+ 90 |
-~ S Lime stone : |
P (1) dressed 214 18 12 240
| (11) rubble 30 18 3 110
| (ii1) coloured 71 S 4 | 490
3 Brick earth 51 1 s 173 "Tlag
Rentoniie ¥ =0 4 s i
{0 | Ordinarvearth 33 3 P70 40
11 Red earth i 50 - |- 60 |
12 Carbonaceaus sale | 500 20 23 520
13 Marble : -
' (i) Block 2100 90 24 2250
?« | (ii) Rubble 110 30 4 150
Y., 14 Ordinary sand 37 “.3 8 50
15 Black trap ' o .
J (i) Rubble I 75 N 90 .
I (i) metal{k?pchi 148: 15 10 170
(ii)grit 84 15 | 6 110 -
16 " Murram -38 5 8 50
L 27 Hard murram 70 12 | 6. 90

Production value/ Market valie supplied by Statistical Branch
Formula used: Royalty Index = Production Value /' Royalty Rate

. Mineral Value = (Royalty index X Royalty ) + Royalty. Rate of recovery is
calculated to nearest to ten rupees.
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Sr.No. | Name of Mineral Price per Metric tonne
1 Agate 1700
2 Quartz 300
3 Calcite 600
4 China clay /White clay |

(1) Crude 405

(i) Refined 1600
o Chalk 665
) Gypsum 270
7 Dolomite 0

(a)Lumps 448

(b) Powder 600
8 Fire clay (Plastic, pipe, 225

Lithomargic .pozzolanic,

Natural Clay, Clay other,

Ochre)
9 Laterite 420
10 Mouding  sand/Silica sand 225

{Cal.sand/Sea sand
11 Vermiculate 360
12 - Soap stone 315
13 Felspar 280
14 Quartzite 200
15 Sandstone 500 i
16 Granite/Dolerite :

(i) Block/slab 1260

(i) Rubble 300
17 Other building stone 350

18 Limestone ) 0

(i} Dressed 460

(i) Rubble 300
19 Bentonite/Fuller’ s earth 440
20 Ordinary clay 175
21 Red clay 160
22 Carbonaceous sale 1305
23 Marble

{i) Block i 3450

) Rubbic 360 B




24 Ordinary sand /Gravel 240
25 Black trap
(i) Rubble 315
(iyMetal/Kapchi 360
(iii) Grit 270
26 Soft Murram 150
27 Hard Murram 225
28 Quartzite Pebble/chalcedony 180
pebble
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No. GPCB/RO-ING/T-91/ & &

To,
1) M/s Gopalsinh Himatsinh Chauhan

S. no. 64/P, Village: Ghusiya,
Taluka-Talala, Dist. Gir Somnath

3)  Mi/sR. ] Trivedi & co.
S. No:65/70, Village: Umba
Taluka-Veraval, Dist. Gir Somnath

5)  M/s Somnath Hydrated & Chemicals Ind.

S. No: 42/1, Village: Kherali,
Taluka-Veraval, Dist. Gir Somnath

7) M/s Vikram chemical Co.

S. No: 110/p, Village: Damasa
Taluka-Una, Dist. Gir Somnath

9) M/s Somnath Hydrated Chemicals
Village: Zadka, Taluka: Malia
Dist. Junagadh

11) M/s Rajshibhai R. Jotava
8. No:29/p, Village: Khorasa
Taluka: Malia, Dist. Junagadh

13) M/s GHCL Ltd. Limestone Mire
S. No: 81/p, Village: Kodidra,
Taluka: Veraval, Dist. Gir-Somnath

Regional Office 1068

Gujarat Pollution Control Board
Opp. Saint Anne’s Church Station Road, Junagadh

Ph: {0285) 2651506
Fax: (0285) 2651503
Website: www.gpcb.gov.in

Date: e
210CT 201
2)  M/s Vajesinh Dansinh Mori

S. no. 152, Village: Jasadhar,
Taluka-Talala, Dist. Gir Somnath

4)  M/s Aher Bhagwan Bhimsinh
S. No. 389/1, Village: Ajotha,
Taluka-Veraval, Dist. Gir Somnath

6) M/s Noormahmad Kalubhai Patani
S.No:49, Village: kherali
Taluka-Veraval, Dist. Gir Somnath

8) MY/s Dhirjalal Panchanhai Vachhani
S. No:49/p, Village: Undari
Taluka-Una, Dist. Gir Somnath

10) M/s Dinesh kumar & Co.
Village: Khorasa, Taluka: Malia
Dist. Junagach

12) M/s GHCL Ltd. Limestone Mine
S. No: 408/6/p, Village: Gorakhmadhi
Taluka: Sutrapada, Dist. Gir-Somnath

14) M/s S. J. Trivedi Limestone Mine
S. No: 123, Village: Darij,
Taluka: Veraval, Dist. Gir-Somnath

Subject: Report on damage assessment due to illegal mining of Lime Stone in the Districts of Junagadh & Gir-

Somnath

Reference: Hon’ble National Green Tribunal (NGT) order dated 26/09/2019

Dear,

In connection with above mentioned subject & reference, please find enclosed h
assessment due to illegal mining of Lime Stone in the Districts of Junagadh & Gir-

& further necessary action please.
Thanking you

Encl.: Asabove

Copy to: Unit Head, Junagadh unit,
Gujarat Pollution Control Board,

erewith report on damage
Somnath for your information

V.

(M. R. Macwana)

Regional Officer
GPCB, Junagadh

Sector 10 A, Gandhinagar...... for information & further n.a. please.
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Annx-I1

Legal Officer <legal.gpcb@gmail.com> Mon, Nov 18, 2019 at 4:33 PM
To: shwetank@aptlegal.in

Cc: contact@venkatlaw.com

Bcc: litigation.life@gmail.com

Sir,
With reference to the above subject as per Hon NGT order the copy of report enclosed here
with for your kind perusal.

On Behalf Of GPCB

Law Officer

2 attachments

20072019 final damage assessment report with sing and annexre (4).pdf
B 16876K

= S8last.pdf
B 158K



